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Title: Regarding atrocities on Dalits.

MR. SPEAKER: We will take up an important discussion regarding atrocities on dalits. There are two names = Shri Ramiji
Lal Suman and Shri Ram Vilas Paswan.

Shri Ramji Lal Suman may please initiate.
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Deputy-Speaker, Sir, he was one of the Food Ministers in the
Government. He belongs to the Schedule Caste community. This Government did not even allow him to continue!
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5t 11| g8 A A &ftor 8 WAt 98 WIOT HY I5, THD AR H H PV Dol ol e Al e aferal & 79 F A1 omen st off, a8 f aftor
& |

o1 St fuer a8t W= B, HIAE U 41 11 qD AUV @1 2| Sferd TAS F THAT BIH} DI BT A e dfhT Hiw @ s @ e ?
gfera |AT DI U 9o # At | St 7 e Jeae fan el

3T AT o7 B 2, aferal o) sreraR B #1 afera Afdend Wa-aferei, e g4, $e-weel A fha ve v ot € fhw axe eeat
Fourd oSl St 8, 9@ 3 o A Wt € 9 o9eR F wal 8, 9% wafafkd 2 e A <fadl & W @@ @ 2, e ot 1 RedER g,
g Ha@! A 21a€| (agm)

=t w9y e (311) @ 3 fel &1 sridet aarsy| &€ (@@umE) # s g s afeml & fran R €18€] () s wveR A
£, gfr 5 fpaet w30t gy g E18€] (aem)

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions)™



IUTEnE Heley : 3y HifER #a €, s AT 1 g el
&€ (@rur)
#t {1 @t @ wwe | garred e @ 215€ (@aur)
IUTEAE HEIT : MY ITP! VW Y W& &, FAfIY NI el & & 2
&€ (zrur)
MR. DEPUTY-SPEAKER: Shri Muni Lall, please address the Chair.
i HqHT AT WIS A GITEA U@ AN | oW <9 ¥ &Y =il Afad sferd & la€) (aum)
JUTEE HElSd : TE T T 8, 90-43 a1 B & 8l
&€ (@aer)

=t {1 arer @ 3o TS S AT aEed FR W §9 'Y @ 91 © SR 39| R @1 9a gl 21 3 o9 ¥ AR ved se g P
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* Not Recorded.
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9 gME WX B1§ Yie, T WOk W BIg g,
TA el B B AT ST B &
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WHR 7 gferal B forg HIE BN HeA T8 I Bl

" JeH Wed g §UMI & HeRiel H, Wal dHeEX ¥ BIE Bel ad ara |
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SUfRIT & & AT war w3t St 9 orgRiy fan 5 e | deaem o 56 <foa wwen &1 PRrexor g =iy siik sferdl @1 smeror
foyer =rfey| St @ @1 wad gv g weT # Wi § fH-fi wee gv iR sferdl @ oReTvr RaRR @11 Wift e e Sivervr Waeh
o g 9% |ftEm @t A1 or gt # & Sten Sum, a9 a@ 39 wHen &1 fRraeer T8 8| 3uad fag # ug ok fauer S | oot
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AR wET At St T wEr wE e @ 10 Wi @ g smReror R e | gwe sifaRRed sfera wHe @ aRE W FE T gg et aRe |
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15.00 hrs.

3T g, THIST ST T 8, 3119 FT HY W@ 87

IuTEnE Helgd : I yue e oft, oy wifR dey € ok S gaw agd wft ard o @ €1 AR s 7t Soxwes E € are S A €
MY §9 6 IR-IR Ts-g9 f%ed T8 @) "ad | &t T ara S, 39 9wR @ oed X arferd |
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MR. DEPUTY-SPEAKER: Nothing will go on record except what Shri Muni Lall says.
(Interruptions)*
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* Not Recorded.
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¥ HaTad # ey w3l (s 1w vemE) - @ 39 919wt = oml ey R &2
IutenE weled : GAd oft, 3 fies & % w ©

SHRI MUNI LALL : Sir, | am not yielding. wrra = <t & 39 arq &1 sreard &1 1 & 6 @9, 7 st urdf ot o o 1@
gferd wfgen @1 S0, &1 q& w3 a1 &, §ER & QAT F1 T8 dad 2 dLoLdL 7 o1 g &1 Afhwrsd fHar § ok U@ sferd Afgen & v A
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ferg-aem ™ e € €| - ae-Re § e9N oY Aaed e 81 onft # g w1 o, uw R @t g g, @) 7N B oicw 99 Wit 7 @
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a9 o | flgeroll 99 W Ugel IS 99 AT TIed 99 ¥ gl [T 99 AT| A 99 ¥ Usel AewIE R A1| A8t R JEerd @ 3y o
qTER B HI™? T 1200 AR MY & 3R 3 e qoer™ 87 39 fEgeam, dnemey iR wifwam =i &1 fren < & 45 B qaam™
£ 45 FUS TAAHT 1200 FI ffere 78 &1 5 # & 7 €1 a8i W e T €, aui ft ag &, 81 N oW €, @st it wa A g iR T &
8, 99 9q 39 39 A o uRads B TR Felit & A waw g o uRac ¥ aferad a9 @ o o # iR g E & wE & faw g #) 3w Qw H
aft F1E fera 8, RrssT gon 8, spHIfweh, Aeel, T 3k Refiforrweft St waw fes @ €, adt afera €1 amwt &9 g9t <fera et
€| qTaT WIEd JHATHR A TP I Sfer R SErenfy B A R on| wieht A g7 TRom A | RO @ vEe IR 37y HET AT
7| 3185 BT Adeld Bl ¢ (TP BIg G A T | Al Hedl ¢ (b IR avf &, § Poal g (& aR 781 uig avf & Ay e aeqv, am, a9 ik @
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HHAT ¢ 3R 78 9 fT8 B 5 7@ Felt 519 B I T F T @m F AfER T 2 TR W B AfER T 2, T! sreer HuST
e &1 ADHR TEl &l P, faceft R A1 I ARA # RAa=1 919 a1 € S & Yo Bl AR H Y o<l 81 T8 HIg YISt DI AH T8 g
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Arera TR el §1 Adiera S w i @ S § ik sRaT A T gouf @ 1 A€ (@mam)

DR. V. SAROJA (RASIPURAM): Hon. Deputy-Speaker, Sir, no such incident has taken place in Tamil Nadu.
...(Interruptions)

SHRI RAM VILAS PASWAN : | am referring to the newspapers. If you want, | can give you the names of places
where it has happened. ...(Interruptions) There was an incident on the 5th September, 2002 in Kondampatti village
in Dindigul district srgi ¥ema femar wari On 22nd May, 2002, in Chinnam village, Trichy district # & feal goira ok mme
Il & g @F & fog Aoy f manl So, please do not say anything like that. | do not want to go into controversies.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ram Vilas Paswan, it would be better if you do not run into controversies. This is a
very serious matter.

...(Interruptions)
i THSTH MTedd (dewqR) : afierg W EYeR fhast 87 8€] (aum)
IUTENE Heled : Teqe off, 3@ ara Reré # TE o <& 21 e A |

(Interruptions) *

it I3 e graarE | # el TReR W e e BRI ) TS Aavel 2 3R e I8 € fF A S B Sl @ SHS! gowid 78l 2
S BH B BT & IHD! Sarel T e €, S SueT B HT @ SHD! HH G691 Hedr 21 S S@1 a1 8, SED a¢ @ uid § gd1g awd
TP T 8 S BUST a9 8, SHD 9¢ B R W ST &l 8| Sl A& a1l 2, I A0 @ & forg St =18l 81 S waw! T WH
FHAT B, I8 UHIS AogY Uad Tt ST @l 21 W Had! ot Raarran 8, I9 fHam &1 de1 q@ U W Srar 81 A9 § a8 o € iR " A
Feal ¢ f A A I R F snfeardt 3o & 9o T3yl v # o1 HEar @ fF A A I, 91 A7 HEdt ¥ fF I° Fa AR gAH A8 et
IHD q1g W g g A

* Not Recorded
dg & @var o1 gea1 Beal & 6 A U id @M 2, $9 ol A8 T | A dedt & 5 e A/

ST, HA T AP AT Frerh| S99 ft 98 I 99 TE FRAT A1 A SHP! AWS AR et 8| FE4A1 A I A SAH &1 G geA1 7 W o
2 fo5 =, 49 o v # gEe I A- off, g w1 AR a1? A B U SHET H1g 9@ El e

I HEIGT, T AT W S Ared 8| et aiferfead 3w 9 H M| §H I B NS §Y 52 WA & MY F| AL 52 WA W A 3 & ¢
3R ART-FART 7 W&, e wawt a8t a1a 7% ¥ 5 9@ 9% o aRacd @ Wy @raven wRad= @t weT & $ 99 % $Y e arel
& 2

it 3l webrer wieran ofl, BAR AT €1 # I agd IR BT §| I/ Ul WA dlel aferal Bl Gia-Uid IR TH-a9 @ ¥9¢ Ryl gAR T8l
1 &9 sferd ® 79 R US A1 S A B¢ 99 T8l < U €, T80 sRamn # SR gadt 9erdl ©, I8 gy 8, AfeT sRaon o) e §
STeT | Tt fadeTTe Aaxkadt SR HET 6 A o WHIS B YRR P, 39 3 AT Bt GEIDI I gfey, SEH [ HoR vai § o &
3R fip W=t w1l # FEIE B AEAH ¥ WH SA SRt 7 W § [ S ga 91e BT qwar 7 | @ o 3R g ufsa @1 qen
T @1 gy @1 o ok fh yer @ S sferal @t werEen e @ wAd wwenE € ofk u ff ARew 5 oft wew wm AR et vl @ €
a1 9 gRamon ¥ € ofik a8t uiw sferal &1 R wran & s 8, 4§ o Jg # e e | A g w1, of gy dieren St 7 9%

wERN 3w, THa &9y Fa € A€ (araum)

1. srHa= fHE gRa (eER) @ T o0 v A 2RET & sy anfa & drt el 3wl 7€ wvd iR B, gt 7 ok g
&€ (raur)

MR. DEPUTY-SPEAKER: Shri Ram Vilas Paswan, are you yielding?

SHRI RAM VILAS PASWAN : No, Sir.

MR. DEPUTY-SPEAKER: Whatever the hon. Member is saying will not go on record and only the speech of Shri
Ram Vilas Paswan will go on record.

(Interruptions)™®
* Not Recorded
Ht I e urHa | SUes 7eed, g3 96 # T8l ol B Ay wew Y i $F @ 21 A O W o w1 g 5 w6 aawer 9
A DI TN & I8 IceH €| UF & 99X U@ TCe @ ORE Udl g8 av €| 98t HEl Hl §9 UHR ST 91 Bkl €, T8 86 W S B o7
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15.19_hrs. (Shri Devendra Prasad Yadav in the Chair)
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MR. CHAIRMAN : | am not allow you to speak. Why are you standing up?
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MR. CHAIRMAN : Nothing will go on record except what Shri Muniyappa says.

(Interruptions) *



*NotRecorded.
SHRI K.H. MUNIYAPPA (KOLAR): Thank you, Mr. Chairman, for giving me this opportunity.

I would like to remind the august House, and particularly the BJP-led NDA Government, the pathetic conditions of
the Scheduled Castes and Scheduled Tribes in the country under the rule of the NDA Government.

Under the leadership of Mahatma Gandhi, India fought for freedom. At that time, irrespective of the caste and creed,
Hindus, Muslims, Christians and all others fought for freedom. Many people sacrificed their lives.

I would like to bring to the attention of the House the sacrifice made by a small village, my native place, called
Kambalahalli in Sirilugatta Taluka of Kolar District. There were fifty houses in that village and 40 people took part in
the freedom struggle. In 1939, my father joined them in the freedom struggle. They were jailed for six months in the
Central Jail of Bangalore. The NDA Government and the BJP do not know the sacrifices made by the Scheduled
Castes and Scheduled Tribes for the freedom of the country. Many people sacrificed their lives.

The programmes launched by Shrimati Indira Gandhi have been stopped by this Government on the pretext of
renaming them. | would like to inform the House that Shrimati Indira Gandhi opened the eyes of the weaker sections
of the society by launching the 20-point programme. The weaker sections were freed from their debt. Banks in rural
areas were opened to take care of the welfare of the farming community, agricultural labour, the Scheduled Castes
and the Scheduled Tribes. Today, the NDA Government is closing the banks in rural areas and shifting them to
urban areas. This is the contribution made by the NDA Government to the farming community, the Scheduled
Castes and the Scheduled Tribes people.

Pandit Jawaharlal Nehru once said that this country would not be able to become strong enough to compete at the
international level until the last person in the society does not come up to the level of the forward community
socially, economically and educationally.

These are the words expressed by the freedom fighters and the senior leaders who fought their lives in the freedom
struggle.

Indiraji, at one session, also said that until and unless the last person gets a 2-square meals and a shelter, there is
no meaning of freedom. From the time of Pandit Jawaharlal Nehru till the time of Rajiv Gandhi, the ideology of
Mahatma Gandhji has been taken into consideration. They have followed and implemented the ideology of
Mahatma Gandhi and developed this country like anything. Under their regime, the Scheduled Caste and
Scheduled Tribe people have developed like anything.

Mr. Chairman, Sir, | would also like to quote that during the regime of Shrimati Indira Gandhi, opportunities were
given and the ways were opened for the Chief Ministers like Shri D. Sanjivayya in Andhra Pradesh, Shri Jagannath
Paharia in Rajasthan; and Indian National Congress President Shri Jagjiwan Ram. This is the ideology of the Indian
National Congress.



Recently, our Indian National Congress Party President Soniaji has given a way in Maharashtra for the Chief
Minister Shri Sushil Kumar Shinde. That is what the Congress is doing.

But what is the NDA headed by the BJP is doing? Now, | would quote a simple example. The Government issued a
DoPT circular in 1997, after the Congress Government, in regard to SC&ST. All the Members of Parliament
irrespective of party lines had supported it unanimously. But when there was a direction given by the Supreme
Court in this regard, the SC&ST Forum represented before the hon. Prime Minister. We asked that the DoPT
circular be withdrawn. We asked that a direction should go to all the State Governments. The Amendment was
passed in this House unanimously. Our thanks to all the political parties. It was not only the BJP which did it but it

was done unanimously by all the parties. The 82" Amendment was passed by this House unanimously.

But what is happening today regarding its implementation? It is only on the record. There is no implementation.
There is no direction to the States; there is no direction to the Chief Ministers or the Chief Secretaries of the States
to implement it. Sir, till today, it is only on paper. It is only the lip sympathy that has been shown by the NDA
Government to the SC&ST people. Sir, the Amendment was supported and passed unanimously by the CPI(M),
CPI, SP and others. But it has not been implemented so far.

If it is not implemented then what is the use of this DoPT circular? The SCST Forum has requested to put this
matter in the 9" Schedule. But they have not agreed to it. Again, after the Constitution Amendment, the people went
to the Supreme Court on the same issue. So, what is the supremacy of the Parliament? | seek a clarification.

Sir, a very important debate is going on. But it is very unfortunate that even the hon. Minister of Social Justice and
Empowerment, and the hon. Home Minister are not present in the House. Only the hon. Minister of Tribal Affairs is
sitting here. This is the seriousness of this Government!

Sir, 30 per cent of our population belong to the SCST comprising 22 per cent from SC category and eight per cent
from ST category. So, 30 crore people of this country are suffering from atrocities. But nobody is there to look after
their interests. This shows as to how much this NDA Government headed by the BJP is interested and concerned

about the SCST people!...(Interruptions)

Ashok Pradhanhiji, please sincerely take this up. Kindly tell your Prime Minister and the Cabinet. You are also a
Minister of this Government. Is this the way to help these people?

Sir, | would like to inform this august House that when Shri Rajiv Gandhi was there, the backlog of vacancies meant
for SC&ST people was filled up quickly. He had given the instructions to all the States that ‘within a year we have to
complete the backlog of SC&ST people in the service.' So, thousands and thousands of these people had been
included in the service and their posts were filled up.

After that, it was stopped. Now, lakhs of vacancies are there for SCs and STs. Are there any steps taken by this
Government to fill the vacancies? Let them come out as to how many people have been inducted and how many
people have been recruited to clear the backlog and to fill up the posts. They have no voice to say all these things.

After Shri Rajiv Gandhi, no one has filled up the posts till today. This shows that the Government is not in favour of
SCs and STs. | am not talking about atrocities. w= # a1 wsmI This is a matter on which intention has to come from
within. One may be the Member of Parliament, but we all have to have conscience. It cannot be made with the help
of rules. You are not in a position to formulate any rules or Acts to protect the SCs and STs. Action against
untouchability was taken by the Government of the Indian National Congress. Action against atrocities was taken by
the Government of the Indian National Congress. You have not come forward to protect 30 per cent of the people
today. What are the steps taken by you to protect people from these atrocities? You can cite me one single
example.

| have mentioned about the DOPT circulars. No instructions were issued till today. Shri Pradhan is present here;
Shri Jual Oram is here; they have no interest. They are not strong enough to talk to the authorities; they are
controlled by Financial Advisors in the respective Departments. Dr. Jatiya is also here; they are Ministers, but they
have nothing to do with these things. They are controlled by the Financial Advisors or the bureaucracy not to
implement things. What can they do? They cannot come up openly because they are in the Government. | know
their problem. | am working in the Consultative Committee attached to the Ministry of Welfare. When Shri Sitaram
Kesari was a Minister in the Ministry of Social Justice and Empowerment, we fought for it and we identified 48
districts where girls had a low literacy of 3-5 per cent. On that day, we had decided to start residential schools in
each district to develop educationally, the Scheduled Caste and Scheduled Tribe girls. Out of 48 districts, in how
many districts they had started it? We have no information on that. | have requested them to give information in the
Consultative Committee, but there is no proper response. This is the way, the NDA Government is functioning.

| do not want to mention anything about atrocities on dalits. When there is no programme for development of



Scheduled Castes and Scheduled Tribes, where is the question of protection for them? Shri Jual Oram is here; he
is very keen; he is dynamic; and he wants to do something for the poor people. But there is no opportunity. They
are controlled by the people from behind the scenes. He is not able to sanction even a small project for the last six
months. When this is not done, what is the use of speaking on atrocities? | appeal to the House; we have to follow
Gandhian principles. If the nation is to be strong and strong at the international level, the common citizen or the last
person of the Scheduled Caste and Scheduled Tribe should be economically developed. This is the duty of the
Government — State or the Centre. We have to follow the ideologies of Gandhi. Until and unless we do it, we
cannot come forward. There is no proper education. They are not able to come up. They are not able to organise
themselves. The Governments have to give proper education and then only, they can survive educationally. We are
talking on the issue of go maatha. | agree; | am a pure vegetarian; | am a Gandhian; | am a secular man. But you
are taking advantage of this. So many States have banned this. India is a secular country.

Please do not forget that India is a secular country. We have to move together. Hindus, Muslims and Christians, all
fought together for the freedom of this country. Not only Hindus but also all Muslims and Christians had sacrificed
their lives for the freedom of this country. All have to live together in this country.

Baba Sahib Ambedkar has given us the Constitution. It is not for the welfare of the Scheduled Caste people alone
but for the people of the weaker sections as well. They have to come up in life. As per the provisions of the
Directive Principles of the Constitution, we have to protect the interests of the weaker sections. | think, you have
forgotten the Buddhism which has been there for the last thousand years. Manu Dharmashastra is the creator of
Hinduism. Before that, there was no creed and people were happy during those days. | am a Hindu. | think you
have forgotten the Manu Shastra and the Hinduism. Manavta, humanity is supreme. You must come out of it.
Otherwise, recent elections in some of the States have shown you the results. Where is your Hindutva card?
Manavta card has played its trick. People of this country, in Himachal Pradesh, Meghalaya and Tripura, have
proveda€] (Interruptions)

HHIAR Helgd - 39 &N 989 § o] g9 w6, 3-89 7 9rel|

SHRI K.H. MUNIYAPPA : | am not against Hinduism. But, please do not play this Hindutva card. It is not correct on
your part. Do not forget that the Indian National Congress has got 14 to 15 States. This Government seems to have
forgotten the Gandhian ideology. We, the Indians cannot just be the Hindus, Muslims or the Christians. We are
Indians first. We have to live together and unitedly fight together for the security of this nation.

| do not want to mention just one incident. There are a number of incidents of atrocities committed on Scheduled
Castes and Scheduled Tribes. The Government should make up its mind. The Gandhian principles will survive.
People are coming up and you cannot stop them. You cannot ignore 30 per cent of the population of this country.
You should make proper laws to protect them. You can educate them that we are all one human being. Various
Atrocities Acts are being misused. One just cannot physically handle them and put them behind the bar. You can
make use of the atrocities Acts. These Scheduled Castes are made the scapegoats. The majority community
people are using the weapon of atrocity on the Scheduled Caste people. | do not appreciate it. We have to move
together. We should follow the Gandhian ideology.

Finally, | would like to inform the august House that a day will come when the Indian National Congress, headed by
Shrimati Sonia Gandhi, will come to the rescue of this country.

Under the leadership of Shrimati Sonia Gandhi, the Indian National Congress would come to power. The Congress
Party would save all the people of the country whether it is Hindus or Muslims or Christians.

SHRI SHIVRAJ V. PATIL (LATUR): Sir, | just wanted to bring it to the notice of this august House that the Treasury
Benches are empty. We are discussing the atrocities on Scheduled Castes and Scheduled Tribes and only one
Minister is sitting here...(Interruptions)

MR. CHAIRMAN : Why are you standing? Please sit down.
...(Interruptions)

SHRI SHIVRAJ V. PATIL : This is a telling commentary on the seriousness of the Government on this issue. The
people belonging to Scheduled Castes and Scheduled Tribes are suffering and this is the kind of interest shown by
the Members of the Ruling Party. We object to it, and we complain about it. | think, what is happening in this country
is happening because of this attitude of the Government....(Interruptions)

=t I\ e grEE [y St 3R gEe 3w siie} 2|
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SHRI SHIVRAJ V. PATIL : Sir, it is not the question of a Minister...(/nterruptions) It is a question of the
representation of the people belonging to a particular party...(Interruptions)
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MR. CHAIRMAN : | amon my legs. Please take your seats.
...(Interruptions)
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MR. CHAIRMAN: Nothing, accept what Shri Mohon Rawle is saying, would go on record.
(Interruptions)™
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MR. CHAIRMAN: Nothing, accept what Shri Mohon Rawle is saying, would go on record.

(Interruptions)™
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( Shri Ramvilas Paswan then left the House.)
=t I 3T (WewqR) : Y HHIfe = HAt B gengd 1a€, (craur)

MR. CHAIRMAN: Shri Ramdas, please take your seat.

* Not Recorded.
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MR. CHAIRMAN : You should not try to provoke other Members.
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MR. CHAIRMAN: Shri Rawale, please address the Chair. Why do you address other Members?
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MR. CHAIRMAN: Nothing will go on record except Shri Mohan Rawale's speech.
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MR. CHAIRMAN : Nothing will go on record except what Shri Mohan Rawale says.
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MR. CHAIRMAN: Shri Rawale, please address the Chair.
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DR. MANDA JAGANNATH (NAGAR KURNOOL): Mr. Chairman, Sir, | thank you very much for giving me an
opportunity to participate in this discussion. | feel that, when such an important issue relating to the killing and rape
of thousands of oppressed people in this country is being discussed in the House, at least, the Deputy-Prime
Minister should have been present in the House.

Sir, we have organised a Special Session of Parliament to celebrate the Golden Jubilee of our Independence with
pride and remembered the aspirations of our forefathers who struggled for freeing India from the clutches of foreign
rule. The Father of the Nation, Mahatma Gandhi thought of wiping away the last tear from the eyes of every citizen
of India, Pandit Jawaharlal Nehru thought of 'Destiny with Tryst and Dr. B.R. Ambedkar thought that the weaker



sections of the society would join the mainstream of the country from thousands of years of social injustice once the
country achieved freedom. Have we really achieved the goals thought of by our forefathers? If we look at our
achievements, as the time passed, the aspirations of our founding fathers lie shattered and, to be frank, their souls
must be bleeding with agony and they must be feeling sorry for the prevailing state of affairs of the Scheduled
Castes and the Scheduled Tribes in our country.

Sir, atrocities on dalits are on the increase. As the society is getting civilised, casteism is growing. Society has
become jealous of the upcoming of the weaker sections.

When we look at implementation of the constitutional guarantees towards the dalits, one has to bow his or her head
in shame. On one pretext or the other, the constitutional rights meant for the weaker sections are violated wilfully.
The successive Governments are showing a lukewarm attitude whenever these are brought to the notice of the
concerned authorities in so far as the implementation of the constitutional guarantees are concerned. That is the
situation even after 55 years of our Independence. Murders, rapes and social boycotts are committed unabated
because the successive Governments are not showing much concern as is being shown to the lives of some of the
animals which our society thinks 'more sacred than the lives of the dalits”. This is the situation in our country. It is
very shameful.

As far as the statistics relating to crimes maintained by the National Crime Records Bureau under the Ministry of
Home Affairs are concerned, there is an increase in the incidence of crime against the Scheduled Castes and the
Scheduled Tribes in successive years. The number of cases registered in 2000 were 29,645 while in the year
2001, the figure was 29,683. But actually, the cases that were not registered could definitely be three or four times
more than the registered ones because most of the cases of atrocities go unregistered. It is so because of various
reasons, such as, socio-economic, fear and terror created by the crime abettors and apathy shown by the police
officials in registering such cases.

The Acts passed by the Parliament to safeguard the interests of the Scheduled Castes and the Scheduled Tribes
are also not properly implemented. The Protection of Civic Rights Act, 1955 and the Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) Act, 1989 - No. 33 of 1989 - are just lying on the papers. Their
implementation is very negligible. In fact, sometimes, these are rather misused by the feudal and upper caste
people in settling scores against each other by making the innocent dailts as scapegoats.

The district administration, many a time, instead of registering the cases, does not pay heed to the problems of
such people. The police people do not even go to the places where the atrocities had been committed. | have come
across IPS officers who happened to be Additional SPs in districts. Some of them do not know anything about the
PCR Act and the SC & ST (Prevention of Atrocities) Act. They were just asking me where it had been written. It is
very clearly mentioned in the Act that whenever an atrocity has been committed on the people belonging to the
Scheduled Castes and Scheduled Tribes, and the information is received, the police personnel of the DSP or ASP
level should immediately go to that particular place. Rather they asked me to show them where it had been written.
It is very much mentioned in these Acts. Such is the condition with the police officials in the districts.

Some of the police people do not even know the provisions of the Acts. Some of them, even though they know
about such provisions, do not bother to take action as had happened at Jhajjar in Haryana where the police had
played a spectator's role when the dalits were lynched.

As per the provisions of the above-mentioned Acts, if a police person or any other officer who has been entrusted
an investigation in a case of untouchability and atrocity and not attending properly, he should be deemed to be
abetting the crime. No action is initiated against such type of officers. No accountability is fixed by the officer
concerned with investigation of offences against the dalits. If such an official does not act immediately and it is
found that it was his duty, he should be deemed to have abetted in that act. Hence, action should be taken
immediately against such type of negligent officers.

In Andhra Pradesh, a number of rape cases are committed. In one particular case, the Judge felt that the rape was
committed because of 'lust for sex' rather than thinking that the woman was a dalit woman. | wonder if it is lust for
sex. Why are only dalit women chosen? Why are not women in one's family chosen for committing a rape? They
are also women. Be it a dalit woman or a woman in an upper caste family, the anatomy of their bodies is the same.

This very clearly shows that the rape against the Dalit women are committed because they are unprotected in all
the ways and the abettor or the accused gets away without any punishment.

| support the hon. Deputy Prime Minister's observation made some time back that if all parties agree, the
Government is ready for death sentence for those who commit rape.

The judgements in such type of rape cases come against the Dalits because the witnesses are purchased by



Upper Caste people by money or by intimidation, and the witnesses are made hostile. As there are very few number
of judges from lower courts up to High Courts and the Supreme Court belonging to weaker sections, the
judgements are not given on the merits of the cases. Unless there are SC/ST/OBC judges in proportionate number
of judges from lower courts to the Supreme Court on population basis, the judgements will not be favouring the
Dalits in most of the cases.

If you look at the judiciary, the entire judiciary is full of non-SC/ST/OBC Judges . The statistics say that out of 650
judges, the number of SC/ST judges is 15 and the number of OBC judges is 35. In the Supreme Court, out of 26
judges, the number of SC/ST judges is one and it is nil as far as OBC judges are concerned. In the Allahabad High
Court, out of 70 judges, the number of SC/ST judges is three and the number of OBC judges is one. In the case of
Delhi High Court there are no SC/ST or OBC judges. In these circumstances, it is very difficult to get justice from
the judiciary for the Dalit people. So, | demand that there should be proportionate representation of judges in the
judiciary from all sections of the society, including SC/ST/OBCs on population proportion. As we all know, the
Government is planning to have a Judicial Commission, | would request the Government to include this clause in
the proposed Judicial Commission as a guideline in recruitment of judges from lower courts to the Supreme Court.

With regard to the police apathy towards the Dalits, | would say that some of the police people do not even know
the provisions of the Acts and some o them even though they know the provisions, do not bother to take action.
Take, for instance, the Jhajjar Incident in Haryana where the police played the spectator's role when the Dalits were
lynched. Though it was a dead cow, rumours were spread that these people have lynched a living cow. The police
was there as spectators along with the mob that gathered there and lynched these Dalit persons. In such types of
cases, immediate action should be taken against such type of negligent officers. They should be immediately
removed from the service and criminal cases to be booked against such officers.

Finally, | would like to say that if the Government wants to stop such types of atrocities against Dalits, the
Government should come out with more stringent laws like death sentence for people who commit rape.

Severe and immediate action should be taken against those officers who neglect their duties in respect of cases of
atrocities on SC/ST people.

As | said earlier, a clause should be included in the proposed Judicial Commission with regard to recruitment of
judges in the Courts on population proportion to SC/ST/OBC so that there is a sincere and effective implementation
of Constitutional rights of the Dalits in letter and spirit. An Act has to be made and put in the Ninth Schedule of the
Constitution.

Then the reservation has to be extended to the private sector also.

There should be adequate compensation and rehabilitation of the victims of atrocities on a long-term basis rather
than merely giving one or two lakh rupees as compensation. These meagre sum will not help them for their whole
life, so there should be a long-term procedure and the Government has to see that they are rehabilitated properly.

Incentives should be given to those who marry the rape victims.

There should be a programme for Dalits in a big way like the Andhra Pradesh Government have taken up to create
awareness among the common masses about the untouchability and acts concerning the Dalit aspects through the
country by the Government of India.

The subject matter of atrocities should be brought under the Home Ministry rather than putting it under the Social
Welfare Ministry.

Finally, the Government should empower the SC/STs in all the fields.
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SHRI PRIYA RANJAN DASMUNSI : | would like to put it on record that this discussion has not been initiated by a
Member from the Government side. A Member of the Opposition Party gave a notice for this discussion, which has
been accepted by the Business Advisory Committee. The hon. Member must know that....(Interruptions)
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SR g6 o oM HTF o € waa a9 € o S wage W) Fard § ome E A o @ 81 9 1 agd a1 vt 81 #
i # S wHaT g W I #t $o ql B fibs €l TS Tae a1 8 SrgHfue Shy srfa St sfew @i @ @rl o) e,
HATAR, SIS T, STD AT TARDR R ARGIC P G Sl &<l & 9d I TS DI [H.3E.3R. B AR &, AVIC Sl 8, SHD
a5 won gt € A & B € Ak 9 oriwel @t dw o o fawrs & % ¥ wu d S atva § guR o7 #Y smavasar 21 3f 1998 B
sl 1 <@ A A1 AT B 6 6868 W Ioecs g4, TR 2915 TTH-¥ies €, 240 FAfAdCS X sifdaca 1600 &1 5 FHR ¥ 1999
7 6838 s, ATH-AMTS 3921, HST UM dlel 236 ¥ UfFaear 2359 €1 At DTy Auarel 1 9.8.02 P W & 3915 §N IBT AT A S
Tamrn T % 2001, 2002 F Far FATHY S TH.ME.IR. T g8 A1 T191 Hee U, I7H | dact 3 AR B & §o g8, Tt wa a8 & T
Y T Fl e & % srgygfa onf, orRyfea Sieenf 3R afea & & & TIe €, S8 oree adia 8! fAeran 8, Iu® o d ao-faas
El BT € U AT HRON A ATy FuTfad &d & 31k sqeel ot &1 91l €1 379 Tg =TEl A1 o "ebayl 6 A Rured o €1 # e =redn
g 5 29 & 4-5 wr U € el s Wl s Sl @ gfera vt @ o @ T sy @t watfees weed et €1 9 watuR o
TS BT WM &, TAX I W AT 79, X I W o™ 3R @i e w) {8R 7 qora onf €

Sil ST FIIR 31Uy A af ¥ fdres #1 e aret wid € I onfER A srwy i g €| IR N agel il €, Y WAl aqd W €1 g9 widi o
& B gfc & fFEE A I A1 37H B Bl W 81 Sl 2, IR Hallte TNy, TR SR A B " 37 Widl H i Bl 8| IHD oA
H S F SaEEal § 1R 3R B9 Y # SR 1 35 {6 Sfare R e o /@1 €, 9w 9% e oft @t & 8 SR g o j@1 ©
3k gefiferg srawret #t He 7+t 3y € @ ¥ TH TIRERE W TER F 3 sravadar 21 3 S 95 93 € BT HUT AT A § - TAD
afd R 3 orht F gt & FRT AR} quit F wdw B e 21 S el P AR B aen 2, a2, 4w € @ 9w €, 9% o9 gaw
WY IO & SR WG TP 98 F-21 T8l DA 6, 99 O I8 Y5 & AR F9-2H & 1§ IR Yo-9T6 B o7 ¢ 1 J1edo] g9 wrel 2
& @fdd A€ <X B 91T GHM W ATHY 46 W1 § T ATIR FRAT & 1 I8 T99 8 91T & 3% 3R It BT FHEl e 7 & WY 3R PR a8
TS YR &I G2 Wei¥d & o WY ol 99% @ & a8 & 81 1| $96 yoR | 9RI avf Ydd afad ©f 9giT § 8id 8 SN 39 9gi &l
AP B FTLIHAT 8| AT Y& HH & BF a1 W&, 56 Q9 # 3R A4 PV Ul DY B BIY B A $H AHAET BT e &1 TR, 1=
el g

aufy wEed, f G I aqgfa it i @ sk wavi efd s s A a fi e amsa glem o s A aem wew ot frm s A §
- ¥ srpfod i a7 &1 §1 I UH R U Higedl @ HEAR AN & Afad & T8 Akl # Wi 89 &1 T el g 1968 @t ara #1 #

IE W& # A SR G F 9H) Ao fHanl 3 oy @ o He o 6 ag @ 8, 3 I T8l WY 49 T 3R 0T F GEE-FE B
il fhT weT 5 $0 e & a1EY | I8 W9y oK sy Wi @it & @ # 8, ST 150, 200 AT 400 T TH WS 8, 3R I6H TS WYRT €
a1 &9 Wewra fie Ft anie &t TE B uri| i e & Sraelt Wifay & e arell & W oY WIS BT UHE el Bed & af g faet

ft 3= @f & &Nl & W doHT Ao A BT AWHR 91 & 2

# ue a1 3R weAr aredl € 3R wavl 9 @ wewil | e s gredr § 5 9 39 g9 9 an| F S g adeR Wi @ ) snue 33
FRIS Sdi-aareit P AT €| 3NMUD HAR, UD€ W B g, o9 W e B A €, IuB -9 R A & AU AeA-fiew & forg F
TaH AN B ST §| W 3 H U Foo-dld qP el AW <, oI AT-GHA TE <, HHA IO | I 3R F gIR &7 sro=n A ied
@ &, W far st &1 T 7@ wiera @ ok 77 g ol Wier o forn A oy Y 39 9 o ger-did 9 o @) ArgAfa € 9 ' ok
T ® 1Y 31, 7HE St Ped 8 s THeR B 3R gur o a8 1o AW W @i foran o, far St &1 AW @@ @, S AR o & am
& reTTa, T # qEr R ol uRacd @Y o T A oy wE g, Wi Wied| gea-dis ad 407 @ Ay SHY uReferd ekt & iR g
IIATERYT TG @ A ST & Al AGH B A & fF IR AH a9 W S A-9R e € @ 9 957 o iR et uRads & @il a8 wgfn
AT AT H gacdt o I 81 39 A B awmdan §1 afS 39 waf 1 A b1 & T fHar T a7 59 39 F ot e O el &1 9 99

S iR S 918 o "ol @t fRIfY dar 8 9t A€ (@urE) 3R 3y #Y Wi B IoHifae uRewm # dwe aed §4€) (2auH)



st THE 3mead : 3 arsd|
FHTafa "Elew : Iwew oft, sw R IG€] (raum)

=t emava Ageta | wunfy wEEg, § RS wmor X @ g iR oK R oie Wt 39 & ferg aRa fear Sren @ @ F aw wen
& oy dar g ardig sen ardt geeht widt @ R st sersftamre <ft @t gore w5t a7 & gare fFa, wig w43 g At A 9 wee
w3t g =gl R

3R XSiferes HITOT AT ATS § a1 | e aATed €, b fdedy off &1 g6 wa ¥ R el 7 &l o R & |e 49 g¢ /v 3 78
| sidesHR Wt B g F & @ FHF A ara dr A e &€ (@) § R rorifis e s arear €1 # sferdl wooat ww e an
afy & TR & AN gRI Aoriferes wimor & s F oft FEd @ forg duR € ok A +ft BE wwar € A€ (araum)

AUl FEley @ 3made off, 31y Af3d | Ul die @ Al TE §1 M o 8 wE W €, 98 B # AE g |
(Interruptions) *

it emaRE= Aeela @ Gunfy #Eied, § del @redl § & W St B i ey eferdl & Al @ dwn & fav s e, 98 <o &t
ST & AT 1948 N THTG & M| IS HTUA M Tt © Al I8 Rl 3R Fqavil # 3o & srre1 ) avelt a=ht &1 &€ (Faum) 73
roriferd |ITOT B & forg URa frar W wn #1 &€ (aur)

HHTYTT HEled : Tard off, 39 FHe HY

it emava Agdld : § < fFe # v aa G wem| &€ (@)

HHTYI HElGd : 3adel Sfl, 379 AU el HY| 39D a Reprs # 81 o W& o
(Interruptions) *

* Not Recorded.

ol AraR== Agdld @ Gaf 7EEd, # 39 AR W U8 fi T @edl § 5 39 $1 onendt e arel wergRl 1§ 78 Hew @t off %
st < il H, Wfer @r e B 7w af 91e, 39 W | gergd &1 araraer e srem, onfi® ok @ @ fra A @ @ 8 st ik
sferd, wfte, fif¥T o7 & o e @1 qwt a1five v oY, Wi guta @t a1a @ 6 56 af I @ oty fRY BT R E sik 52 af B
STHUTH WA T AT AT §Y & 7MY, AR ST! 491 [/ el g3 | 3R 98 Hn qff 7l g¢ ok Iua fory srR fobeht 1 urg fpan 2, g wrdt
B Wehar § A1 98 SR 43 §Y AN 8 WEd 8, TN WRGR 78l 8 Wl 8] 39 AR 7 TS T8, 3MF 1 Hfua onfy of R Seenfeai &

fed & fog ol € ofk  @ear € 5 el ardt & et widf & R aof arawen &1 o o @ 81 €| (2rmem)

MR. CHAIRMAN : Shri Shamsher Singh Dullo. | have called another Member.
...(Interruptions)

MR. CHAIRMAN: Nothing will go on record except what Shri Shamsher Singh Dullo says.
(Interruptions)*

|Haf Agled ; Fifvana o, amy 43| =ed Si, sma afA| | have called Shri Shamsher Singh Dullo.
...(Interruptions)

MR. CHAIRMAN: Nothing is going on record except what Shri Shamsher Singh Dullo says.
(Interruptions)™®

* Not Recorded

st wek fie gt (A9s) @ wwafy S, # ST awraTe ST & 5 o 99 Aert @1 At Rar| A€ (e

MR. CHAIRMAN: Shri Ramdas Athawale, you can speak when your turn comes.
...(Interruptions)

= IR e gent @ aafa off, g & R a3ist sfea | R S siemeR B <@ € S AR | o 39 6e | 94t 81 W@ 8 B
e ® fo femgwar =-gfrl &1 3w 21 snw &1 @r1 Rrier € g el nfd-uify &1 wen g% @1 3R 291 1 weifepa fbar 7

FHTaRT Sf, S o st GHRER gt wed €, Agardt |, e 39 wHe @ aier ok 9 | e @ 3t a1a @ 9o 59 g
I, BT W o qrel ¥ 39 WA Bi wifo-wifa § afenl st @t afifear g8 5wk @ 1 A qam @ ®, wft gaeml &, wt st &
3R ot Tt # ' A A ik TR gdail | wut fear 6 9 fergear afeat & am e, 9 sie v § @ g9 sferdl @1 gt SE e



TR AN A 59 Yo Bt o B forg aga patftrai €| g donfadt @1 @ aga a9t A9 ol RgET B W W B BT ®rgew 7 3rwrdl ¢
T &) & forg aroft s @ &), fradt a9F | 89 AT gy, T I/ 99 @ B Wi Hel gsdl ¢ [P 56 Wi B AOE B 415 i AT
9ga faera gen, SEY [ A @ |yfe TE g8, wife e @ O A @ q@® B A 8, S e # e w6 fren, @ e @ e ®
Y, § IO 8l 99 Y|

auTafey wEied, St Hee A 9, St Aoy @ 99 A 9, 3 @R a9 1Y, % @ o g.uw. 3 e Ruw. a9 Y ok 39 gHR S reeht
ArwRar firer ¢ aTH B T e ? fRegE™ @ 6l B 39 e # 3d, oY Sl ad @xE ARy ¥ 7w el e @ 6 fRgem § B

o TE W 8, e § wEan g f5 mal 7 rew Ray B are At fan @ @ | 2 fas MR € 9e @ vd fard @ gere & fag
DI HaH el 81 | B "B A& 2l

ey, # Sferdl W SR & AN § HE areal g Here el off, 9. Sarey ard A8 St U9 SR gEN ST STl @Yl STaeR arel |igd
JrdsHR] A HiETT a9 | g # e W Jeycs ded iR Ises ¢ed UX UM B V@1 8, U8 98 uiferiedmet 8, Hiftrel, gah-ifdbet 8
AT QB B, TS WaH T9T FATT AgHIcAIoidell 8 &1 gl T8 Sl Wed a’l Al &, 98 a9 | @ Il 2| §69D Haral AR B ATIES
€ 21 aeft 9 e ft 9 | 991 99 WY, SHGT WoH S W | @l Al 81 $6 Tdegs B O s iR =ft Al wgfy # o
I B B A& AE 8l

AEIGY, Tl W gl & = 7 giem e @ fog wiear AT forn, dfe 39 & Jeges Py iR Yeges ggsd 99 WA S &I
e e 3R e # e wieR fFarl =i oum o oo | <9 @t /i E @t S e # e gefifey wfier e fe wwa
IHI 9 Bl AP a9 I B |eT o B W 2

wEIRy, # 3w @1 g, el o Hew et 98w O w6 2, Afh war w3, 9w wer w3t ofk w Wl 9 wewpt afd wem A Aieg a9 € e
@A @ @ faw A foran st & % w A A3ft dees @y 3R deees gred @ @ Ry, dfed 9 @ siftrer TE iy, 9% @I uraw
€ €t Tt T | e oft 9 o ver § gfea v @

ot R & e wf a4 o et arw ARag i e e e At eyl afy iy # Redew 7 g, o o ye-ar af
& TS 3 FHAT AT| S ST g1 WA H WK Igi €, 9 ol ol | S srasdx o o Hiae 31 a9 3R SHH AREAvT §1 AR i, SHD
PHRY, ITH! HexdHl | A 6T H AT WG H A &1 § LY. TOR A do7 ardl § qu1 aredn & & A feae sferdl &1 g@ w@st
U g w3 gran| # Sferdl W oramERi $i € ad o @1 €| A€ (@magE) SR e F1 uRacH fHar ?

17.00 h

arfrer wirft <ft Y a=man &1 Wi off 3 waslt & &) g w5t 991 € - v siftra Sl Sft @l g SR das Fe & sieie dedla ot @l
oI &1 e Al aeman] wErig # RIS Sft @1 At a= | ey vadt &1 AW o € ofe T dm S9aT ded 8, o gaifkay €]

7EEd, W TE 7 FE 6 et ook gy F foran ma| 7wt wdwEERT @ s ard F f gt e fean o, sideyaT A
W1 srfede gonl &, 9 srdal oMy el b, Wt S Ared A1 S sarer Rieier e et &, R vt € R ura afdat e # e
A TEHE BT oA €, AfhT T TEY BT BN & IR IHSHSH B € a1 I o] W HRard| A Fel A & @ 7 3w GiH B BT o
fegam A o1 TEw onfay &1 7€ 81 TE B A, faaw {9 €, Rfkae duw 99 e € g8 $18 7€ 21 Tt 25 ufowd smardl # iR A
HEd & [ 11 IR 91 3y €| =1 o9 e & qorfass a9 €1 85 & Hda Fl €, 374 ¥ gl & fhaq € I8 Hree arell a9 &1 va,
T YA Ft ROE w1 98 fSusya & fav o S Afeg| Rl &1 gar 891 91ty fF 399 & gidad 8| STl a8 81 W &1 9iar
Fe al | § g Aredl § & areife St T |fedl gge e fod | Tar S A $81 A6 € R d9-F9 B S/ - B ST
| Hfar <t #t o17 FEr Rz, a= | Fraren T @ e ot 7 57 dcee R onl o I Bt W FEd € R aretfE @ wmar 1l
AT, IE \ia et 919 81 IW Fed € [ gg 21 919 SrrStia 9 Sff Y o g8t ard wxa §)1 @ w9 AR § wren S e o O @1 A |
SHS ART B T T F AT I TR 9 T 1 F dong F omar € iR F 4 | by waar € & sR gwi wna-uid T €, muw uel &1 e
T IETTT q4TS g3 &1 BAR W WIfag (68 ot 7 aga paital of 8 Rgwam @ gfedi 1, 918 wiftewr, =g O 6w @ | i a9 g,
g gat Brm 6 AT AT A S wHa sruet o &f | SEH e e, tEd @ & 2

HEIEY, AT A BE ® WY HE b g & a8 7 arl 7 asrd @St 81 7S g s € iR SHHT arw oy o €1 & ft sroen v =Rl
Y FT HS 8, D! AT 3R YD qoie g &1 9 FT 25 Hforea wwwdt @ forg w@n €, 7 @ 81 We & dure W § W 89 9 €
IHA it DTS H A, THE BT A BT 8, R Wacidel! 99 qeb g6 e ggadn|

a€| (aar) 39 Af3A, oMY =E B W B A, A SMUBHT IR TE aGH | YA GIR B ST B Aeees dred B ARl A dieT Aty aifes
BY TG BT SHI el || S9Nl RGETH| DI Wigdergs ox fadr, fEag-aveic &Y 21, WeN Wider yrgde daek § § &F <l 3@ &1
et &1 31 Redes § 68 firerft?

AT HEled | $UAT TAE HRY, HTS T B AR AR die aTd 2|

=t IR fHE genl : § wwdl ) BE aEdl g, I Yeies aRcd, Yeges g & fBw1 BEl T, fSug=iveHT # | "uen 8 T,
qred! St g 37 @l 3 99 @ 3R < D1 W A AR o ArEd €| Wiy # et & oy vae @11 =nfey, S g wifey fh fpedt ot
fpe # 3R Redee @R &l 8 a1 SN | el arfey, $a1 wae e aifevl 20 it Srima d sfRwn widh oft 7 di &1 adgdo
gafaq Tl far o fh Sl &1 55 TN HUs F9AT < & HSUld T8-9 USeiened & IR 61T & | Iees HISH & Al Bl IR
9% | 10 TR T AT o1 ST 2 A1 99 e fear Sl

# Roded & v vae &t a1 &, HHI B RUIE & 9 3, deord FAMi &t 91T &, 719 6 P 5T Ioie @1 25 wfava 2w
HREEH DI e W A1 =@y &g Srsfias I8 St &1 TR I BIS G- T2 ENT, WBR A SH U Heal $Y fordl & 3R SIS &1t 3k

fasreft e e 21 w@rft Rdw< it 7 w=1 @ & "The idea that one is born superior to another has no meaning in Vedanta.



MR. CHAIRMAN : | am calling another Member now. Please resume your seat.
... (agHE)
HATAI Agled : IR fag off, afa o= |fordi @ forg g 18 a9, gafery wora sRA|

st R faE gent o ifa fGg ot 7 ft o o & f5 W Y o, w9 Te @ veEm | wiftew ovn et ¥ @l § fF "We want
that judges and administrators who understand and share tears and tyranny of the dalits must guide us. It is a job of
every institution of governance to eradicate the caste discrimination."

MR. CHAIRMAN: Please resume your seat.

=t ek g gt | |ufy off, #F syt g=yare war g 6 e g3 drem @1 Hier 1| § weR ¥ fraew swm 6 s arefie dge
] AT A1RY AR e |

SR@NC A TAIfRY, RS T8 ATIHT HE T8l 8, I§ R «¥ DI Al 8, FAAY [ IIs Isyes Pred 3R deges gged & @Ml & &
ITTAR & ¥eT &, wuefdi & @ €1 & wE ® |6 7 ok difefeweh ft &7 39 @ R € &7 Tom 8 € gufeg g Trea € 5
AT ARG H 3t e |

i a1 Tl HerRAT (IPETET) @ HWIRT FEISY, TS AT HEH WA ¥ B TG SN, JHAT St 7 W B qTel AR B
IR T4l R @ B

el & SR S Al |/ TTaR B oMY €, I T WY ¥ Ui 4%E B ST B 3N qferd] @ SAR TR B &

o sier v defrdt # Murder of Scheduled Castes and Scheduled Tribes. df&e @@ # Grievous injuries. o€ @2firdt
# Rape of Scheduled Caste and Scheduled Tribe women vs wrsa @iefi’t # Other offences &l <@ # t& af & siex A=
IR H TG B G H §H TSR B TS BNl 2] FHAI-GHT W AW ¥ WA B iR a1 v Bt fagms awislt 7 39 A w— e
FHl gl Tt ey 4 sred fErd gt St & g ¥ free AR aie @ | &9 39 90 @ FA1 B AT 0P D 919 P Had S w© Bl
w¢ IR T GHl ARE qoil B Hiwal B d56 ] 36 TN B A1 Td AIfAG S & forg, o oft SfArgai ter € <@ & S
R B B I P 2

A a8 wrRiAT B Te 6 a7 ve 1 WHaeeta gu @ e 8 o i 9 SR wEen anfev| q9 91e of /@7 @ f6 1980 # W@ q@eft &R
HIGAYR H Sfefdl & TR AR DI TeAy g8 off, IH 9 319 D AIDy A, U & a1 3nexofiy #f srcet faerd arodft <ft =1 <aeit &
ADHY WIGAYY T® et a1 B off | 371 Sferdl & TR & qTel IIATAR B AT Dess WD} THIR &1 Jaf I8 el o0 WRaN &1 & oAfp
TS <9 B Tahdl AR @Sl & oY I8 98d 7e@qul | 79 ¥ IR-UMd A1l U8l o9 48R & A& 919 # 50 Iferdl &1 -REASR gonr
3w & =1 a1 9gi aferal & Remn 39 & fav ™ 9| 3w vy deu Wit ot ff fer & aferdl @1 i 33 & forg =t oft| fee srme-
TH a1t # fAER & ofew Sferal R o oTTER @ orieft ot 8, 9w ol P Sww gY AW Wi St 7 HE o o IESt WER FI S

afee| &€ (@aur)
17.13_hrs. (Dr. Raghuvansh Prasad Singh in the Chair)

Tg &1 Iufr St @@ ft T Afe Reeht sm & Aew Wi St &1 w@ aga manl s a1 wrE aee oK a3 B we R R @5t f
w7 981 ol | o1 AR 7 gferdl & R O AREsR 81 @l 8l &€ (AaEr) S9 A | U6 @ 919 Udh ded 81 @l 8l A€ (@aumE) 50
NI BT deel BT Ol € o ¥l 30 ST T Peod 81 ST &1 fh 3109 ToHfad w@ref & oy 98 ) we<! O¥aN &1 a1 @1 o1 &1 2l

&€ (zmum)
st pifererar R : ama g6 § 70 e w T ? &€] (aum)

=t Brads1 srasEl | wvmiy "eed, $a AeEyl 989 8 R ¢l uime F1 S "ae g ® fag 88 € ofes et alw @ F e
gt &l §1 7 a1 ware w3t oft @t € ok 7 faw w5t €1 P ff 7E &1 Fa 919 wigde =R H P9 Tolle] WK 989 B @ oft a9 9Rr gew
GATET W AT AfpT 3T T feral H1 TS 81 6T & 41 BIs SR 181 &1 $99 TRPR &1 Bid |ifda eifl & 5 I=at 3w fhait swad 21
&€| (aaum)

i wifererral AT : FUERT N, $6 TRHR DY THRaT B R | a7t Sferdl W Et 8 @ 8 A GR 9o w) T g

it Iq7 AT HeTRAT : T T e B R A SN FE 3@ A fF e W are ARl B g9 Iofa | ARa gidw TE o anfel
# AT yew ¥ a1 g 8 For Tl & Al T & 9T gferal @ WY U 9gd 8l His gofll dlfth W §HT AR Sl UTei Bl I8
B |ffa B do@ g # T W@ M| TR Teaer st THa Aag St 7 FAR UG reme Sff gfae= St B wEr B omv W w oA | ' g
Tgi wirepe At fRufY &1 garmaen

g HA St A AdetE w0 ¥ sRarnn @ g A5 st o g dieren @1 aew Ry fF o1y 59 Al § SidaEt @ 9D 8| 98 U B



I wgE H3A A AT DT STl S G AT BT UheH @ g W a1 $I 5 a1 gRE I8 gen & 8t sfera aRart & g9-a
o Y fRY MY 3R S9® uRaR & @ril &1 Aied §f 7| v wHve 9= T s siaia sRaron yew # ardt erdard g8 89 ared € 5
gt eferal & IRAE] (=aums)

st Rradsr qrasE @ orR \ifar Wi Sft agt AE STl A snus W @ fRad, ga S I€) (@auE) S ot 78, Sue ag g
FISE] (@aar)

it a1 el werRAT @ IY ¥erT w3t off F A Bt HagTidr B GHE 3R IS0 WPR P 59 W I PHAE FH B e Ayl ger
w=ft Sft 3 wrdwifre w0 & T iR g w3 7 99 iR @ foran ofk 9w W gid wrardt @t wg | g w5t 7 St wrdardt $i|

anft Fefed @ AN i =t g da ® 9 5 A ue o srfad T8 % @1 §1 FAtes § fwe &9 @@t # there were 4,000
cases of atrocities on Scheduled Castes and Scheduled Tribes, but not even a single person has been convicted
during the last three years. ...(Interruptions)

SHRI K.H. MUNIYAPPA: Sir, that is wrong. ...(Interruptions)
it a9 AT werRAn @ A siwSl © WY U§ a9 Hedl ared B dlcd & A€, (FauE)
AU HWeled @ 3y aid 9o gl
SHRI K.H. MUNIYAPPA : This is not correct. It should be corrected. ...(Interruptions)
|aMR "Aeled @ $IAT 9 Afdw)

&€ (@aam)

SHRI K.H. MUNIYAPPA : One atrocity took place in February, 2000 in which seven people died. Shrimati Sonia
Gandhi visited; she instructed the Chief Minister; they constructed 100 houses; and they have been rehabilitated.
They constructed 100 houses for their livelihood and they have given 100 milch-cows. It has been done under the
direction of Shrimati Sonia Gandhi. This is what the Karnataka Government has done. | agree that the figure is
1,000 and not 4,000.

i I ATA HeRAT ;W U UF e & foraH forar g &

There has not been a single conviction in Karnataka during the last three years regarding cases pertaining to
atrocities on Scheduled Castes and Scheduled Tribes. &€| (zaam™)

st wepTa Avdd rASHY ¢ T8 P Fled # TE R g @ area 218€] (awm)
i IRTATA DIefiqre a9 (B=ED1) | T8l TR B HRAATE DI 75 Sl af 3T Jferdl U W1 IR Ao, &, a8 =Ie], 181 el 1a€| (aum)

At Brads= R | dfta St ik 3w St o9 foral @1 w9 S O @1 ot wRerRa€| (@au) sHfay wHre St Wt g g8
213€| (amaem) AT . &1 Fraw of % areor T Ue dfda F @i 9 Sed B deges S &1 Afd T8l 48 "o la€| (@) gafay
3 Ht TRUE.TH, B Uig @RI # PIY sfora afea 7€ T1A€] (@aum)

it Wrener Hrefiera aut | aRTE.gE. dR el & PR FHWSE, (aEE)

st Brads el | RTE.TE. ¥ Ui ORl @ 3iey U oft fera afd &1 T qarsy) Maaay @ d@w o 9@ g i afera afwa &
A Farsy 18€] (aur)

AR Agled : WIifST # 3 sweiRar & farg o) foedt &t ara 78 sei | Hur o ST g8 Sifog|
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SHRI DALIT EZHILMALAI (TIRUCHIRAPPALLI): Mr. Speaker, Sir, at the outset, | wish to thank the hon. Speaker
and the Leaders of the Parties as well as the Members of the BAC who have very kindly agreed to allow this much
of time for discussing this subject. Of course, we should have discussed this matter in the last Session itself but |
am happy that we are, at least, now discussing this subject with the cooperation of all the Parties.

The unanimous opinion of all the Parties in Parliament, of course, has to be recognized. They are very much
concerned about the welfare and the protection of dalits and the tribals in this country. Several speakers have
spoken very eloquently but | have come to say a few words on this subject. Neither | belong to the Ruling Party nor
to the principal Opposition Party. My Party keeps equi-distance from both the sides and both the groups consider
us as their rivals. It does not matter but as you and everybody know that | am a born untouchable. | have brought up
in such a situation that | have faced, undergone, and experienced horrible experiences in this society, which is
based on the value system of complete inequality.

There is a graded system, there is the Vedic system, there is the caste system. This is the foundation on which this
country is being ruled. | am unable to say that | have today come up to this stage and is standing before you
because of this system. Dr. Babasaheb Ambedkar, the father of the Indian Constitution was even denied an
opportunity to make his last statement in this House. He was the architect and the tallest intellectual of this country
after the great Lord Buddha. People recognise it. People all over the world have so far never repudiated this claim.
Dr. Babasaheb Ambedkar gave the Constitution to the largest democracy in the world.

Sir, the Deputy-leader of the Congress Party, Shri Shivraj Patil was rightly concerned and angry about the vacant
seats in the Treasury Benches when the Members from the Opposition Parties as well as other Members are
expressing their views on this subject in this august House. Fortunately, there has been an introspection and now
the people who claim to have won freedom for this country seem to be filling up the seats and are listening to the
views that are being expressed. Though it is too late, yet they are listening.

Sir, somebody referred about the number of Members from the Reserved Constituencies represented in this House
are much more in the Treasury Benches. If that is a fact, then the Congress Party, which has ruled this country for
45 to 50 years would have to consider the reasons as to why these ordinary and unthinking people have switched
over to that side in a such a short time. Forty-five to fifty years in the history of a free nation is not a very long time.
But then so much of a political change has taken place within these five decades. But we hardly see any social



change. The society is not changing and we know very well that it will not change. According to Dr. Ambedkar, if
you have a closed mindset, then nothing will change. Change would only come through those people who are
neglected, agonised and are suffering.

Sir, according to some Survey, in this country in one hour at least 100 women are being raped; thousands of
houses are being burnt down and in one week several villages are wiped out. This is according to the statistics
collected by a Commission consisting of a handful of ten to fifteen persons. People sitting in this capital city are not
able to compile the figures that have been provided by the State Governments. That is the position.

That is the position even after these several decades.

While opening the debate, our friend Shri Ramji Lal Suman was referring to a Conference that was held in Durban,
South Africa. | was very much present in that Conference. Some other hon. Members were also there sponsored by
the Government. Hon. Members Shri Ramdas Athawale, Shri Prakash Ambedkar, Shri Pravin Rashtrapal were also
there in that Conference. Our Government was represented in Durban by a junior Minister to say that there was no
discrimination, no atrocity, no injustice, and nothing wrong happening in this great country. The theme of the
Conference was against racism, anarchism, intolerance and geno-phobia. The Conference was organised by the
United Nations. The UN Human Rights Chairman Mr. Rabinson was also there.

MR. CHAIRMAN : Please conclude.

SHRI DALIT EZHILMALAI : Nobody from my Party other than me is going to speak. Please allow me some more
time. | have to narrate so many things. | have never spoken in this House before. | had not even given my maiden
speech in the last Lok Sabha. The moment | entered the Lok Sabha last time, | was made a Minister and | was
keeping quiet. So, you can be considerate to me. | think my friends Shri Shivraj Patil and his colleagues will also
allow me to speak.

MR. CHAIRMAN: There are 26 Members in the list.

SHRI DALIT EZHILMALAI: The UN Secretary-General Mr. Kofi Annan came to the mike and was speaking to the
audience. He said that he suffered so much of inequality and racist problems. He himself is black and therefore he
needs no second-hand information. He was asking about the problems giving a chance to the audience. Shri
Prakash Ambedkar raised some question about the prevailing conditions in this country. He said it was a matter of
statement; there was nothing that he could answer. Then | asked him in the mike, as the Secretary-General of the
UN where he stood. Did he stand against the discrimination against the oppressed people? Oppression is very
much visible. There are around 400 million oppressed people in our country. Somebody said that there are about
25 per cent SC people and 10 per cent ST people, making it to 35 per cent of our total population. They are all
suffering the discrimination day in and day out. The chastity of a woman is not protected. The life is not safe. There
is no security of employment. Even students in the hostels of Delhi University were dragged out, bundled up and
beaten. Therefore, my country is languishing in such a situation. | asked him to respond as the Secretary-General
of the United Nations. He did not say anything because he was expecting somehow to go about it and simply to get
something more for his good service to the white people and the western people. It does not matter. | know very
well. If | have to go up, | have to behave like a slave enjoying the slavery. Therefore, the system in this country is
going on like this. The terms and terminologies do not matter. Statistics on the conditions apart, atrocities on these
people and the problems will go on unending.

It all began long back. Our friend was referring to the declaration of Baba Saheb Ambedkar on the first day of the
Republic, the 26" January 1950, that we ourselves can now claim that we are a political democracy. But if we do
not achieve the social equality and economic democracy at the earliest possible time, it will be very difficult to keep
up the structure on which this pyramid is made up. So, the earlier, the better. If it is not done, the structure itself will
be blown up into pieces. Those were the prophetic words of Dr. Baba Saheb Ambedkar.

| come from Tamil Nadu where the reform movement and rationalist movement began from Periyar in close
association with Baba Saheb Ambedkar, followed by Anna. Then, rationalists like MGR came and today a lady
Chief Minister is ruling my State.

MR. CHAIRMAN: Please conclude.
SHRI DALIT EZHILMALAI : | have not come to the regional affair at all.

Whether it was Pipra or Belchi, Madam Indira Gandhi was very kind. She was very good. She had an elephant on
which she traveled to Belchi in 1977. In 1978 when the Marathwada caste war began in Maharashtra where Baba
Saheb Ambedkar belongs to, it took ten to fifteen years to change the name of a university.

We have hundreds of universities in this country. There is no equal and no parallel to this one. You cannot equate



anybody with the tallest personality of Dr. Ambedkar. But this cursed country was never prepared to do it. Even
today, the recognition of the erudite scholar is in question. Dr. Ambedkar himself is a history. Talking in Parliament,
he said that we have built up a temple of democracy with so much of labour. What to do? Unfortunately, the devils
have taken possession of it. Now, it is for us to drive out the devils and break down the temple. That was what he
said.

As you all know, there was an attack on Parliament on 13" December. Several Watch and Ward people were killed
on the spot. We saluted them and we accorded our salute to them. There was an inspector named Mr. Nanak
Chand amongst the several people who were killed. He belonged to Haryana. Immediately after hearing the death
of Mr. Nanak Chand, his mother was shocked. His mother was living in a calm, remote and useless place next to
the ghettos. India is divided into two. One is for the touchables and the other is for the untouchables. Wherever you
go, you come across a colony called the Ambedkar Colony. Invariably, it is a place where untouchables live. Mr.
Nanak Chand's house was in Haryana, living like that. That mother lost her son in the protection of this great
Parliament. We all salute him. When she was trying to place a stone in the memory of his son, that place was
denied and she was just chased away for all the service and sacrifice of her son's life. Even in death, dignity is
denied.

Dr. Ambedkar was a Member in the Rajya Sabha. He was very much worried during his late times. He was openly
crying seeing the faces of the people. He was saying that if these Members opened up their mouths, much of the
misery, problems, agony, the pain and pinch of the people would have been solved long back. But persons who
prefer to go to Parliament, who get nominated after getting party tickets and contesting elections become lame
ducks that they cannot even talk about such poor people. They do not bother about anything. Therefore, Dr.
Ambedkar clearly said that the party was responsible for all this chaos beginning from 1917 when Montek
Chelmsford visited India. He goes on enumerating that in 1918, the South Brough Committee was there, in 1927 the
Simon Commission came and 1932 was a historic time. It was before 70 years as this year is 2003. In 1932, there
was a crisis in the whole country. There was a man, a person who claimed to fight for the freedom of the people.
But Dr. B.R.Ambedkar was worried about the untouchables, the tribals and the women.

Then was an agreement between the British and Dr. Ambedkar. The British conceded to it, the Christians agreed to
it and the conscious people agreed to it. They came up with an award called the Communal Award, giving
protection, giving safety, giving some due honour for the untouchables who are indigenous people and sons of this
soil. That was resisted by the Congress Party and the Congress leader. Everybody including Shri Shyama Prasad
Mukherjee, Dr. Madan Mohan Malaviya was there. There was no difference between that side and this side. But
everyone together was there to resist the rights of the untouchables. So, from 1932 till his death in 1956, Dr.
Ambedkar was so conscious.

If there were somebody who have to be remembered all the time in the footsteps of Dr. B.R. Ambedkar, it was
Periyar, and Anna who propagated the rationalism and fought against injustice. ...(Interruptions)

One can become a Councillor; one can become an MLA; one can become a Member of Parliament; one can
become a Minister in the Cabinet; and can become a President of India. It is possible. When the President of India
goes to Paris and stays in the Palace, in France, the country which faced the revolution long back, 200 years ago,
from there a message comes, 'untouchable pollutes the Palace, the French Palace. He has become the President
of India. But even after that the pollution goes along with him wherever he goes.

Therefore, Mr. Chairman, Sir, what the dalits and the tribals in this country today demand is not some doll or help or
sympathy or somebody's mercy. No, certainly not. Shri Ram Vilas Paswan was saying that we were the builders; we
were the workers and we are the sufferers. We are starving all the time. Therefore, we do not want anybody's
mercy or sympathy. What we want is the net. We know how to fish.

Therefore, Mr. Chairman, today what the dalits need is the reclamation of human personality. Nothing less than that
and nothing more than that. What we need is the reclamation of human personality. You can recognise the people
in Africa; you can recognise the people in Nairobi; you are very much concerned about Afghanistan; and you are
certainly bothered about Baghdad. You are worried about everybody else in the world, but you are not concerned
about your own neighbour who is living close by and who is living nearby. What is it all about? In the world platform,
if not today, on some day you will have to answer. This country has to answer. ...(Interruptions)

The other day, all the MPs consisting of Scheduled Caste/Scheduled Tribe Forum went to meet the Prime Minister.
At that time | asked him a simple question. ...(Interruptions) | told him: 'We have seen several Prime Ministers. They
have made promises and their promises remained only in paper. But you have not promised anything so far. Have
you got any idea of doing something instead of promising? Can you do something? What is that have you

to do?'. | asked him: 'Can you think of distributing surplus wastelands?'. ...(Interruptions)



No, he did not promise. | know this. | was listening to him. | only put the question to the Prime Minister. He did not
respond. He completely kept silence. Therefore, the same position is continuing even today. | do not want to
mention the names of all the former Prime Ministers who had promised something but broke their promises later.
But that should not continue.

Therefore, my only appeal to the Government as well as to all our colleagues is that, allow untouchables to live a
decent live, recognise them as human beings. In this direction, | would like to say what is happening in my State. My
State is the State where the rationalist movement gained momentum. ...(/nterruptions) It is a social disease. We
have to come out of this. The liberation of dalits or the emancipation of dalits cannot be separated. This is a
combined issue.

Sir, in my State, Madam Jayalalitha, who is ruling the State now, has spotted dalit girls from the higher secondary
and higher levels and she gave them cycles to support them. ...(Interruptions) The children from the remote villages
will ride the cycles and go to schools and colleges. This is the position. ...(Interruptions) Thank you very much.

SHRI A KRISHNASWAMY (SRIPERUMBUDUR): Sir, | thank you for the opportunity given to me to participate in
this discussion.

The DMK Party in Tamil Nadu has got a very lengthy history in the development of the Scheduled Caste and the
Scheduled Tribe people in the State of Tamil Nadu. Even our party's policy is against God. We are not against God
as such. The point is that we are against the upper caste people who handle the affairs relating to God worship.
Our eminent leader Periyar E.V. Ramasamy was against that aspect.

It is not only that. We are against the practice of untouchability. The respectable leader Periyar E. V. Ramasamy is
called as Vaikom Veerar because he fought in the land of Kerala, in Vaikom, against the practice of untouchability.
Our respectable leader Arignar Anna was the follower of Periyar. He toured everywhere in the State of Tamil Nadu
and conducted inter-caste marriages to eradicate untouchability. Today, our respected leader, hon. Dr. Kalaignar
M. Karunanidhi, who was the former Chief Minister of Tamil Nadu, has high regards for Dr. B.R. Ambedkar. He
arranged to construct the first Memorial Hall in the State of Tamil Nadu. It is not only that. He named the Law
University as Dr. Ambedkar Law University. Earlier, he fought for the cause of Maharashtra also. To change the
name of the Marathwada University into that of Ambedkar University, he fought. From Tamil Nadu, we sent lakhs of
telegrams to the then Governor.

Sir, we see that every year we discuss the atrocities committed on the Scheduled Caste and the Scheduled Tribe
people. But the number of atrocities is not coming down. Day by day, the atrocities are increasing. The atrocities
are not increasing on the physical plane alone. They are increasing orally and on the mental plane. They are also
increasing in the official circles. So, the atrocities are taking place everywhere. To avoid this, to frame the cases,
we are having the PCR Wing. It is there particularly in Tamil Nadu. As an advocate, | know about the PCR Wing.
We can see the PCR Wing functioning in a small room having an Inspector and a DSP. Whenever we make a
complaint, the Inspector will not register the case. To file an FIR, it will take one week's time. Within one week, the
accused person will get in touch with the higher officers and by giving some bribe, he will come out of the case.
This is what is happening.

Today, | have gone through the Chennai edition of The Hindu. The news item says that one of the IPS officers has
told that the State Government has given instructions not to register cases by the PCR. In the year 1989, they
brought into effect the Scheduled Caste and the Scheduled Tribe (Atrocities) Act. This Act is a very powerful Act.
Any assault on the Scheduled Caste and the Scheduled Tribe people can be dealt with by this Act. The authorities
concerned can register a case against any person uttering insulting words in respect of the Scheduled Caste and
the Scheduled Tribe people under Section 10, Sub-Section 3 of the Act. But the police people do not register the
case because the accused person will not get the anticipatory bail in that particular case. So, the police officials
themselves are not registering the case, particularly in this type of a case. So, | would urge upon the hon. Minister
to find out a new solution as to how to charge those people who are insulting the Scheduled Caste and the
Scheduled Tribe people.

There should be some reforms in the PCR Wing. Then only we can take action against such people. We have to



start a special course for those people who conduct trials in cases relating to atrocities committed on the Scheduled
Castes and the Scheduled Tribes. This Government has opened many Fast Track Courts. Similarly, we have to
open Special Courts to try the cases relating to atrocities on the Scheduled Castes and the Scheduled Tribes in
every district in the country, for speedy trial of cases.

Sir, in Tamil Nadu, there are two villages, namely Papparapatty and Keeripatty. In these two villages, in the election
to the panchayat, the Scheduled Castes were not allowed to file nomination papers. With much effort from several
leaders, in the recent elections they were allowed to file nominations and they won in the election. But immediately
after winning, the upper caste people forced them to resign their posts and till today these posts are lying vacant
because the upper caste people do not want a person from the Scheduled Caste to be the President of that village
panchayat. In this connection, | urge upon the Government to intervene immediately through the Election
Commission of India and see that the people belonging to the Scheduled Castes get elected to these posts.

Sir, in the State of Madhya Pradesh, a dalit woman was raped because she contested and won an election to a
panchayat by defeating a person belonging to an upper caste. | read about this incident in the newspaper. Then,
the people belonging to the Scheduled Castes are not allowed to worship in temples even today. In my
constituency, in a place called Gummidipoondy, the Scheduled Caste people were not allowed to enter into a
temple. So, they went to the Police Station and lodged a complaint, but the police officials refused to register the
case.

With regard to promotion in services, the Scheduled Castes are suffering very much. In the year 2000, this
Government brought an Amendment to the Constitution to fill up the backlog of vacancies in promotion, but we are
regularly getting several complaints from the Scheduled Castes that they are not getting promotions even after the
Bill has been passed by Parliament. | would request the hon. Minister to look into the matter and do the needful.
Justice Shri Balakrishnan from Kerala was the Chief Justice of the Madras High Court earlier and he has not been
promoted as a Supreme Court Judge for more than two years now because if a person belonging to the Scheduled
Caste is promoted as a Supreme Court Judge at a young age, then he would be the Chief Justice of the Supreme
Court for more than five years. This was not acceptable to the people belonging to the upper castes and so his
promotion was delayed.

Sir, there is a person, namely Shri Chellapathy belonging to my constituency. Today, | received a complaint from
him. He is aged about 45 years and he has been promoted as the Deputy Chief Engineer in the Integral Coach
Factory at Chennai, but the General Manager of the Integral Coach Factory made some adverse remarks in his
Confidential Report and so he is not being regularised in his present post, because if adverse remarks are made in
the Confidential Report of a person, he cannot be regularised according to rules. Since he is belonging to a
Scheduled Caste, the General Manager of the Integral Coach Factory is not willing to regularise him and he is
being insulted.

So far as reservation to the Scheduled Castes are concerned, the Government should take some serious steps
immediately to fill up all the vacant posts in Government service. During the tenure of the Government led by
D.M.K,, the then Chief Minister of Tamil Nadu, Dr. Kalaignar passed an order that the posts reserved for the
Scheduled Castes would not lapse even after a certain period and only people belonging to the Scheduled Castes
would be appointed to those posts so that they can enjoy the benefits given to them under the Constitution.

18.00 hrs.

In BHEL at Tiruchirappalli, one Shri Manikam has not been promoted from the rank of DGM to that of GM. Not only
that, even in the Judiciary, there are several Judges. But the Judges belonging to the Scheduled Castes and the
Scheduled Tribes are very few in the Judiciary. It is a long-pending demand. These Judges should also be
appointed as per our policy about reservations.

In Tamil Nadu, the staff in the Indian Overseas Bank has been victimised since they belonged to the Scheduled
Castes and the Scheduled Tribes. To eradicate untouchability and to avoid such discrimination in that State, the
then Chief Minister Dr. Kalagnar Karunanidhi brought forward a new scheme, called 'Samadhuvapuram'.
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SHRI A KRISHNASWAMY : Samadhuvapuram is a colony where people belonging to all the communities are living
together. To eradicate untouchability and discrimination, the then Chief Minister started that scheme in every
district. But today, the present Government has removed that scheme which helped the Scheduled Castes and the
Scheduled Tribes.

| would like to put it in my own words: Vision 2020 for India. We welcome it. In that vision, proper care should also



be taken about the Scheduled Castes and the Scheduled Tribes.

Shri Ram Vilas Paswan said about 'two-tumbler system' in my State. In Kudapetty village of Dindigul district, one
Shri Murugesan and another person, Shri Karuppiah, had been compelled to take urine and stool. It is very
shameful.

| would like to request the hon. Minister to provide for reservation in all the categories, including Judiciary and also
in the private sector.

Today, the world-famous game is cricket. Fifty-six years have passed since our Independence, but no person
belonging to the Scheduled Castes has played this game. This game has been treated as a game meant for the
upper castes. We too watch it on TV. We fire crackers. So, in the interest of national integration, a Scheduled Caste
person should also be there in such a cricket team.

SHRI DALIT EZHILMALAI : Sir, | represent Tiruchirappalli in this House. Our friend has referred to an incident.
...(Interruptions) Let me put the record straight.
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....(zEemE) *
*NotRecorded.

*SHRI S. AJAYA KUMAR (OTTAPALAM): Sir, this House witnesses session after session, discussions regarding
SC/STs, heated arguments regarding the atrocities committed against them and the ways and means to mitigate their
feelings. But the fact remains that the number of such incidents is on the rise year after year. National Commission for
SC/ST has prepared a report. It says that between 1989 and 1991, 2116 dalits were killed. 60565 cases were registered
regarding atrocities against them. But between 1994 and 1996, 98349 cases got registered out of which 38483 cases were
incidents against SC/STs. During 1995 to 2000, 3449 dalits were brutally murdered. 1034 dalit women were raped. This
shows that each day about 100 dalits are attacked in one way or other. But why is this rise in atrocities against dalits
despite these discussions voicing our concerns, despite the laws safeguarding the interest of dalits and despite the
various Commissions on SC/STs? Let us look into the statistics. In our country in three States the data shows that the
violence against the dalits is consistently showing a steep slide. These are the States where land reforms were
implemented and the credit goes to Kerala, Bengal and Tripura. So the need of the hour is not words, not compassionate
speeches but action. | would like to know whether this Government has the will to give land to these landless SC/ST
people. | would like to know from them through you Sir, whether this BJP led Government would show such a gesture.

Instead of doing such positive things, what are they doing today? We have an array of religions and beliefs in our
country. The BJP led Government is playing politics to continue in power by inciting volatile communal feelings, by
pepping up pseudo-national feelings and playing one against another in the name of religion. Let me know whether this
Government would give land to the dalits, to the SC/ST people. Moreover the disinvestment policy of this Government
has resulted in the denial of reserved employment opportunities to these discriminated groups. | would like to know
whether this Government would take steps to ensure job reservation in these disinvested organisations also. Instead of
taking such positive steps this Government is using temples and mosques to continue in power. Sir, even today in many
States and rural areas the SC/ST people are denied entry to temples and other places of worship. In the construction of
your temples, your Ram temples — you exploit the services of dalits who are never even considered for becoming a priest
in those temples. Will the VHP or the BJP ever consider a Sanskrit dalit scholar who could recite all the so called Sanskrit
shlokas as your priest in your Ram temple in Ayodhya? Will you ever show the courage and magnanimity to do that?
Something next to impossible! On the other hand they will sponsor the lynching of five tribals in the State of Haryana. Ina
nutshell, this Government clandestinely propagate the ideals of 'Manu'. In Andhra and Tamil Nadu, untouchability still
exist in its own various manifestations. But we the people of Kerala could say it with pride that we have grown above all
such casteist discriminations. This was made possible by the land reform of the revolutionary Communist governance of
Kerala which came to power through ballot in 1957. Unfortunately in the last 2 years the atrocities against SC/STs in the
State is on the rise. We are ashamed to state that in the last one year about 100 dalits got killed in our State. Our Prime
Minister in his visit to Kerala hailed it as God's own country. It is not only a land of Gods, ours is a land of struggles too.
Through these struggles we wiped away the social evils like untouchability from our society. But the existing
Government in Kerala under the banner of Congress

...(Interruptions)

SHRI KODIKUNNIL SURESH (ADOORY): Mr. Chairman, Sir, he is misleading the House. ...(Interruptions) What he says is
totally wrong. He is misleading the House. ...(Interruptions) Sir, how can you allow him to speak like this? This allegation
is totally false. ...(Interruptions)

SHRI S. AJAYA KUMAR: | do agree that Congress with a legacy of about 45 years of ruling experience has done a lot to
the overall development of this country. It was a party which made a dalit as the President of this country for the first time.
It was a party which let a Scheduled Caste person to be the Speaker of this House. It had a dalit as its party president. At
the same time | am constrained to say that the Antony Government has brought shame to that party by killing a Tribal in a



police firing perhaps for the first time in the history of this country. No waters can ever wash off the stains of such a
heinous crime from the robes of Congress party. This happened in Muthanga in Wynad in Kerala. The tribals who have
been on a struggle for a piece of land had encroached into forest land and have been living there for about 40 days.
Without any provocation the Antony Government gave a green signal to the forest officials to evict them through any
means. In the ensuing struggle these tribals were fired at and brutally murdered by the police forces. The Congress
Minister of SC/ST in Kerala Shri Kuttappan himself had said in a press briefing that about 5 dalits were killed in the
incident. Later their bodies were charred and buried by the police. A lot of tribals are still missing. Among those 141
missing, even infant babies are there. About 40 children below the age of 15 are put behind bars. Even then demand for a
judicial probe is denied.

SHRI KODIKUNNIL SURESH : Sir, 10 women were raped in West Bengal, which is ruled by the Left Front. What is your
reaction to that? ...(Interruptions) If your Government is always the champion of women, what is your reaction? Why are
you keeping quiet? ...(Interruptions)

SHRI S. AJAYA KUMAR: Hence | would like to urge upon the Congress President Mrs Sonia Gandhi and Mr Shivraj Patil
to intervene and to make Mr Antony to order for a judicial enquiry into the matter. At the same time the Central

Government should immediately look into the matter and the hon. Minister for Tribal Affairs Shri Jual Oram should see to
it that a Joint Parliamentary Committee is constituted and they visit Nuthanga to enquire into the incident.

With these words, | conclude.

*Translation of the speech originally delivered in Malayalam.
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atrocities on Scheduled Castes and Scheduled Tribes or on what the Congress has done or not done. Please
decide that. After that, | would sit down. ...(Interruptions)
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DR. BIKRAM SARKAR (PANSKURA): Mr. Chairman, Sir, | am grateful to you for having given me this opportunity to
participate in the discussion on atrocities on dalits.

| have had the opportunity of hearing a large number of hon. Members on both the sides and | feel very sad that we
are doing politics and nothing but politics on the issue of atrocities on dalits. The fact remains, irrespective of the
party in power in the last 55 years, that the cause of the development of Scheduled Castes and Scheduled Tribes
got the lowest priority, if at all it got any priority. If you look at any of the number of Starred Questions - | am sorry,
Sir, to tell you but it is a fact - you would not find a single Starred Question on the development of Scheduled
Castes and Scheduled Tribes in the last so many years, all Unstarred Questions.

It may be by accident or by a coincidence that all the Questions relating to the welfare of the Scheduled Castes and
the Scheduled Tribes have been only Unstarred Questions. Some of the so-called important things do come up for
discussion.

I am coming to the seriousness of the business of Parliament, of which | happen to be a Member second time. The
Reports of the then Commission for the Scheduled Castes and the Scheduled Tribes and after the formation of the
National Commission on the Scheduled Castes and the Scheduled Tribes which has been given a constitutional
status, have all been neglected like anything. Can anybody enlighten me as to which Report of the National
Commission on the Scheduled Castes and the Scheduled Tribes was last discussed on the floor of this House?

SHRI PRAKASH YASHWANT AMBEDKAR (AKOLA): It was discussed last time in 1988.
DR. BIKRAM SARKAR : Now it is 2003.

This shows the mind block irrespective of the party one belongs to. | do not like to do politics with this. | had an
opportunity, being a Scheduled Caste, holding the charge of a Joint Secretary in the Ministry of Home Affairs for
five years from 1982 to 1987 dealing with this particular subject. | know a to z of this subject. | have seen one thing,
and | am sorry to say that there is no change.

But | must give the credit to Madam Indira Gandhi. She was the Prime Minister who, in 1980-81, came up with the
idea of Special Component Plan for the Scheduled Castes. It was a grand idea. | did work on that.



SHRI RAMDAS ATHAWALE : It was in 1977.

DR. BIKRAM SARKAR : But it took shape in 1980-81. It was said that: 'we do not want any charity.' The Scheduled
Castes want only their due share, their demand. They constitute more than one-fourth of the total population of
India. Right from the First Five Year Plan, so much was provided for the development of the Scheduled Castes. But,
Mr. Minister, for the development of the Scheduled Castes and the Scheduled Tribes, nothing had happened. Even
today, nothing has changed because of the mind block.

Sir, we had the Untouchability Abolition Act. But nothing happened. Then, it was thought in 1976 that the change of
name to "Protection of Civil Rights Act" would do miracles. But it did not do it.

Sir, | had an occasion to administer that. In everything, all the hon. Members incharge of that thing in those days,
and even today, the Members incharge say that 'it is a State matter; it is a public order; and it is a State subject.
Therefore, it is depending on the States and the States will do whatever is necessary. We are monitoring.'

Let me give you certain figures of monitoring. In the Report of 2000 of the National Commission on the SCs and
STs, there is a mention of a statement showing disposal of cases by courts and the pendancy of the cases for the
year 1996...(Interruptions)

pax faets fag @ g off, 31 onT @ &1 yay wRe ?74€) (@aum)
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DR. BIKRAM SARKAR : It may be a laughing matter for you Kunwar Akhileshiji, but it is a very serious matter so far
as the Scheduled Castes are concerned. Be careful about that...(Interruptions)

Sir, | am referring to page 241 of the Report of the National Commission on the Scheduled Castes and the
Scheduled Tribes. It shows a statement showing disposal of cases by courts, and pendancy. Here, | find that these
States - | am stating a few names of the States -- Gujarat, Haryana, Orissa, Punjab, Karnataka, Rajasthan, Uttar
Pradesh and West Bengal, even my own State,West Bengal, -- did not even care to send any Report even four
years after the year 1996...(/Interruptions)a€; So, this is the condition. Eight States did not even care to send
information to the Central Government or to the National Commission on the Scheduled Castes and the Scheduled
Tribes. The Report says that no discussion was held so far. We do not know what is happening.

Sir, anywhere, the main cause of atrocities on the Scheduled Castes and the Scheduled Tribes is that wherever
they have shown the temerity to come up to organise and protest to get their due share, they get harassed.

Their women were raped. They were killed. All these things happened. We always thought that some new law
would help them. Therefore, another law was enacted in 1989; it was a great law. It was Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 1989. ...(Interruptions)

Sir, | have just started. If you say that what | am saying is irrelevant, | will sit down. But if you feel that it is relevant,
then | urge upon you to give me ten more minutes.
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DR. BIKRAM SARKAR : Sir, | just mentioned about the new Act which was passed in 1989; it was passed in all
seriousness. But no thought was given as to how that would be administered and how that would be acted upon.
Due to that, it led to this state. As you know, | mentioned the names of States. It is there even in Bihar. Bihar is no
exception. 79 cases of murder took place, but only one person was brought to book. This is the position. There is
no exception. | am not talking only about 'Left' or 'Right' or something like that. Our Party would not like to do any
politics at least as far as atrocities on Scheduled Castes and Scheduled Tribes are concerned.

There is a definition of atrocities in that Act. The SC and ST (POA) Act, 1989, specified the atrocities which are
liable to penalties under the Act as these: forcing the eating of obnoxious substances, dumping waste matter on
land, denudation, wrongful occupation of land, dispossession, bonded labour, intimidation during voting — Sir, this is
happening day in and day out, — mischievous litigation, false information, public humiliation, outrage of modesty,
sexual exploitation, fouling of water resource, obstruction of entry to a place of public resort, eviction from
habitation, mischief with explosives, destruction of buildings, and suppression of evidence. These 18 acts were
given there.

When you look at the reports of the Home Ministry or the Ministry of Social Justice, you would find that nothing is
being reflected. This is the kind of position that is happening. After a few years of passing of this Act, when Shri
Indrajit Gupta was the Home Minister, he took a meeting of Home Secretaries and Directors General and Inspectors



General of Police of all the States. They said that it needs a small amendment. What is that amendment? The
amendment says: it was agreed that section 4 of the SC and ST (POA) Act, 1989 should be amended to include all
the officers including SC/ST for neglecting their duties. As such, the words 'but not being the member of SC/ST" in
line 2 of the section should be deleted. This is the amendment.

It appears to me that the main issue of economic development, social justice, etc. is totally given a go-by. We are
discussing only the non-issues. We passed the Act, and it was supposed to be implemented or enforced by the
State Governments. If the State Governments do not do it, we throw up our hands in despair and say that we could
not do anything. This is the state of affairs.

| would therefore suggest two things. One is that the Central Government should take up in all earnestness and
seriousness the reports of the National Commission for discussion — not half-an-hour or one hour or for a day - for
two days to find out a solution. During that discussion, hon. Prime Minister, Deputy Prime Minister, the Leader of
Opposition, and all other leaders should be present. Today it appears to me that this discussion is for the
Scheduled Castes, of the Scheduled Castes and by the Scheduled Castes. This should be avoided.

SHRI PRAVIN RASHTRAPAL (PATAN): Mr. Chairman, Sir, let me remind this House and particularly the Minister of

Parliamentary Affairs that it was me who raised the matter concerning the discussion on the 51 and 61 Report of
the National Commission on Scheduled Castes and Scheduled Tribes and a Special Report prepared by the 7-
member Committee of Governors of this country, which was presented to the Indian President. It was my request.

It was made by me during 'Zero Hour' on 29.11.2002. | am yet to receive a written communication from the
Government, whether my demand made in 'Zero Hour' is accepted or not. | also take this opportunity to draw the

attention of the Minister of Parliamentary Affairs — | have got with me the proceedings of the House dated 20
December, 2002 - to what the then Minister of Parliamentary Affairs had said. It is on record and | quote:
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This was the assurance given to the House. So, | would request the Chair not to ring the bell when | am speaking
because now the floor is given to me....(Interruptions)
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The hon. Minister of Social Justice and Empowerment as also Shri |.D. Swami is here in the House. Before | go into
the details, | would like to highlight the issues which | am going to touch so that they can respond accordingly.

My first priority is, atrocities on Scheduled Castes and Scheduled Tribes. What are the reasons of atrocities and
their remedy. How can we take preventive steps and how can we take steps subsequent to the untoward incident?

My second priority is, land to landless Scheduled Castes and Scheduled Tribes. What is the progress in this
particular area during the last five or ten years?

My third subject is, reservation in Government services; implementation of the reservation policy including the three
DOP circulars which we have revived, removed or amended after passing the Constitution amendment. What is the
position at the floor level?

My fourth subject is, Special Component Plan and Tribal Sub-plan, which were introduced by the then Government.
Incidentally, it was the Congress Government. You will have to accept, as pointed out by Shri Bikram Sarkar. What
is the state of affairs of SCP and TSP and whether the State Governments are giving their shares? Who is
monitoring that?

My fifth priority is, allocation of funds by the Planning Commission, vis-a-vis, the Finance Minister every year. | want



to help Shri Jatiya. You may inform the House as to whether the money given to this Ministry of Social Justice and
Empowerment is sufficient for the work allocated to that Ministry. This is my fifth subject which | am going to touch.

My last item will be the stand taken by the NDA - National Disaster Alliance - Government in Durban Conference.
My objection is only about the stand taken and let me go on record that discrimination of Scheduled Castes and
Scheduled Tribes in this country is there not because of your party's Government but it is there because it has a
religious sanction. So, you need not worry. Why did you not admit in Durban that there is discrimination on the
basis of castes in this country? These are my six priority areas.

I do not want to go into the details of atrocities because it is the agony of my own brothers and sisters. There have
been many Parliamentary questions and many answers. Statistics are there, but | will, in nutshell, inform you what
the Statutory Commission appointed by the Government has in short reported. It is not what Shri Rashtrapal or Shri
Ramijilal Suman say. It is the National Commission's Report and | would like to quote its fifth Report.

19.00 hrs.

"It may also be observed that the incidents of crimes against Scheduled Tribes are increasing in Andhra
Pradesh, Gujarat, and Orissa."

This is a statement of the National Commission on Scheduled Castes and Scheduled Tribes. The second
statement by the Commission is:

"Passing of Central legislation to enforce reservation in Government services, public sector undertakings,
banks, universities, grant-in-aid bodies, etc. is the urgent need of the country.

It also said:

"The poverty alleviation programmes are not making the desired dent on the poverty in the case of
Scheduled Castes and Scheduled Tribes."

This is what is reported in the Fifth Report of the Commission. The Sixth Report, which has already been presented
to the hon. President but has not been discussed in Parliament said:

"The Scheduled Castes and Scheduled Tribes who are mainly from the rural areas do not have access to
good quality education and are thus found wanting."

It is a subject which is most liked by my senior colleague and the Deputy Leader of the House, Shri Shivraj Patil
because there are no education facilities. What is the use of introducing compulsory primary education when
children have no schools in their villages?

As regards reservation, the Commission again goes on record:

"The implementation of reservation policy through Executive instructions which are frequently subjected
to judicial intervention has failed to achieve the desired objective."

Even the Commission has gone on record that the Executive instructions are subjected to judicial intervention. So,
the Commission wanted that reservation Act should be passed and it should be put in the Ninth Schedule.

The Commission has referred to the Workshop on Scheduled Castes and Scheduled Tribes Members of Parliament
which was conducted in the month of December 1999. | congratulate the Prime Minister for that. The Workshop
was conducted for three days and it was attended by Governors, Chairmen and many other senior people, and all
the Scheduled Caste and Scheduled Tribe Members. Shri Ram Jethmalani was the Minister of Law and Justice at
that time. The then Minister of Social Justice and Empowerment also attended the Workshop. The Prime Minister
also came twice — once for inauguration and then for the concluding session. It was in this session where the Prime
Minister gave an assurance to the country that the five DoPT circulars which are against the interest of Scheduled
Castes and Scheduled Tribes will be withdrawn immediately. Now, | want to know from the Minister of Social
Justice and Empowerment about this. In fact, there are no five circulars. There are six circulars which are against
the interest of the Scheduled Castes. The sixth circular is very serious which nobody knows.



There is a circular issued by the Department of Personnel in the year 1998 regarding the compensatory
appointment. The appointment of kith and kin of the deceased will be made only if there is a vacancy in the
particular roster point of the deceased father or mother. If that employee belonged to Scheduled Caste, he will get a
compensatory appointment and he will be adjusted against the roster point. If a peon belonging to Scheduled Caste
dies and if there is no vacancy in the roster, his kith and kin would not be appointed even if he is fit for
compensatory appointment. According to my knowledge, when a man dies, he has no caste. The compensatory
appointment is given to a person in place of an employee who dies in service for taking care of his family. If there is
a vacancy for Scheduled Caste or Scheduled Tribe or OBC, he should be taken in the job. Nobody knows about
this DoPT circular. | know about this circular and | will give a copy of this circular to the hon. Minister, Dr. Jatiya. |
want that this circular should be revised first and then you go to the remaining two circulars.

As regards the first three circulars which you have revived or amended, what is the reason for that? | want to know
one thing from my colleague from Gujarat. Before three days back, it came in the newspaper that 48,000 backlog
vacancies are there in the State of Guijarat.
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SHRI PRAVIN RASHTRAPAL : It is because | know about it and | come from that State. That may be the situation all
over the country. More than 40,000 backlog vacancies are there in the State of Gujarat. A question was put in the
State Assembly and the reply given by senior Revenue Minister of Gujarat was that the Government of Gujarat has
decided not to fill in the backlog vacancies. Where is the DOPT Circular? Please verify this. If | am wrong | will
apologise before this House but if the Government is proved wrong, then they must take remedial measures.

I would also like to know from the Government that as decided by the Congress Government at the Central level to
improve the economic condition of the Scheduled Castes, a Leather Development Corporation was proposed to be
set up some 12 years ago in Gujarat. There was a proposal to set up a Handloom Development Corporation before
12 years. Now please verify as to whether the Leather Development Corporation or the Handloom Development
Corporation is functioning in the State of Gujarat or not. This aspect may please be verified.

Sir, | am a Member of the Committee on the Welfare of Scheduled Caste and Scheduled Tribe. Shri Gehlot is a
Member of that Committee. Shri Ratilal Verma is the Chairman of that Committee. Now, how many cases of injustice
against the people belonging to the Scheduled Castes and Scheduled Tribes we are coming across in that
Committee? We visited two States to verify whether the SCP share was given by the Government or not. One
particular state had not given.

Sir, 1 will give you the figures from the Union Budget. | do not want to make it a political issue. But | would like to
have serious discussion and | also want to have a decision. Otherwise there is no use wasting the valuable time of
the House. The total Revenue Receipts, as reported in the Budget, is Rs. 2,53,935 crore. What is the amount that
Shri Jatiya, the hon. Minister for Social Welfare is likely to receive from the hon. Finance Minister? He may be from
the State of Rajasthan or from the State of Madhya Pradesh, but he is from the same Party. For the Scheduled
Castes, Scheduled Tribes and for the Other Backward Classes, out of the figure that | just mentioned, during the
year 2002-03, only a sum of Rs. 240 crore was given. The total percentage of Scheduled Caste, Scheduled Tribe
and Other Backward Classes of the total population is more than sixty per cent. Scheduled Caste population is 20
per cent; The Scheduled Tribe Population is 8 per cent and the population of the OBC is 40 per cent. wa fiemex
digete fat &1 1§ 7 But the amount allocated was only Rs. 240 crore. It was reported in this House. But nobody
knows that this amount was revised to Rs. 168 crore. | would like to know, since | represent a reserved
constituency, why this amount was revised to Rs. 168 crore. This year also the hon. Finance Minister has allocated
the same amount of Rs. 240 crore. It means the Government is not applying mind. Last year, the total allocation
was Rs. 240 crore. It was revised to Rs. 168 crore and the actual expenditure was hardly Rs. 150 crore. In
percentage terms it comes to only 0.01 per cent. This is nothing but an insult to the people belonging to the
Scheduled Castes, the Scheduled Tribes and the Other Backward Classes.

Sir, this Government has allocated Rs. 1000 crore for building Convention Centres in this country g.¥f.gfa =feg| a9t
Tt wiw & 81 A Government that has allocated a sum of Rs. 1,000 crore for building Convention Centre in the
metropolitan cities has allocated only a sum of Rs. 240 crore and is likely to spend only Rs. 150 crore. | would like
to know as to what welfare activities could be carried out by the Department of Social Justice and Empowerment
with this amount.

Sir,  now | come to the Special Component Plan. What was the intention of the SCP? It was neither a gift or a dole.
The main purpose was to bring the below poverty line families belonging to the Scheduled Castes, the Scheduled
Tribes and the Other Backward Classes above poverty line.

For Scheduled Castes, the amount allocated for this year is only Rs.377 crore. According to the 1991 census, the
population of Scheduled Castes in this country was 16.48 per cent and that of Scheduled Tribes was 8.56 per cent.



I want to know from Dr. Jatiya, if the official figure according to 1991 census, the population was 16.48 per cent,
why was the reservation kept at 15 per cent only in the Central Government? Who is responsible for this shortfall of
1.48 per cent? Please count the recruitment made from 1991 till date and you will know the shortfall. Similarly, in
the case of Scheduled Tribes, though their population was above eight per cent, reservation was only seven per
cent. | want a reply to this question. | have raised this question earlier also, but nobody is giving reply.

TR ORI # T FETad € - Bi% $8re o7, "Aaw A 1 o131 A child may make a mistake, but not the father. If a private
employer makes a mistake, the Central Government will punish it. But, if the Central Government makes a mistake,
that too a Hindu Government, then who will punish it? As my leader rightly points out, this House has the power to
punish the Central Government by passing a Censure Motion against it. Then these people will have no right to sit
here because they do not know what are the rules of law.

Now | come to a very important issue, that is land to the landless.
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| know you cannot provide employment. According to the 2001 census, the population in this country is 112 crore.
This is the official figure. Now the Scheduled Castes population is 20 per cent and that of the Scheduled Tribes is
eight or nine per cent. We are now 30 per cent of the total population. Again, one figure puts rural India as having
70 per cent of the total population whereas urban India is having only 30 per cent of the total population. How can
you provide them employment? The only livelihood for a Scheduled Castes man or a Scheduled Tribes man who is
in the rural India is by cultivating the land. You cannot provide employment in Government offices or factories. No
MNC is going to set up factories in a tribal area. That is why we want the land.

My colleague Shri Madhusudan Mistry will correct me if | am wrong. It was ten or twelve years before that nearly 67
thousand families were given land pattas in Gujarat. After that no work is done. | am a witness in Surendranagar
District and my senior colleague Shri Ratilal Varma will also agrees with me. Thousands of acres of land was given
to people belonging to Scheduled Castes in Surendranagar District. That is the district where the highest number of
Scheduled Castes people are living. It is a very poor district also. The land has been given; the land record is also
there in their names. But even now they are not allowed to cultivate in that land. Who will help these poor people
and enable them to cultivate in the land which has been given to them not by any landlord, but by the then State
Government? | want your help on this particular issue.

Reservation in the Government service is an issue which is livelihood for the Scheduled Castes people in this
country. They do not have industry, they do not have land either. The only source of income is Government service
with a job of a peon or a clerk or an inspector or an officer. They will get this job only if the reservation policy is
implemented. You know that the reservation policy is not properly implemented in this country. So, we want to know
from you whether the recommendation of the Commission to have legislation regarding reservation will be passed in
this Session or in the coming Session.

It is because in the workshop, a committee of 12 members was appointed. Shri Verma was a member init. |was a
member in it. Shri Ramdas Athawale, Shri Ram Vilas Pawan were members in it and the popular and the famous
Chief Minister of Uttar Pradesh was also a member in it. They gave a unanimous report that these are the actions
which the Government of India should take. The Ministry of Social Justice and Empowerment has sent those
resolutions to the respective Departments. This House may be informed about the progress made by the respective
Departments in regard to the resolution passed by the 12 Member Committee. It was an all-Party Committee. So,
that may be given here.

Now, | am coming to the last but important point on how we can stop the atrocities. The police cannot help in
stopping atrocities. It was only during Mahatma Gandhi and Dr. Ambedkar's time that other than the Government,
the socio-religious organisations went out and moved from place to place for doing it. | can give the names from
Maharashtra, Gujarat, UP and Bihar alsoa€]...(Interruptions) They came out and | request the party which is
attaching great importance to Hinduism on one point.

19.17 hrs. (Mr. Deputy-Speaker in the Chair)

Mahatma Gandhi has gone on record to say that untouchability is a black dot on Hinduisméag€, ...(Interruptions) He

has used another word. He told that it is venom in milk. srgeaar oz &fir § v & wex € iR < & gt & 9l 987 1 Heid
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Now, how can we eradicate this one? No police can do it. You will have to take preventive steps. We have talked
about eradication of malaria programme. We have programmes for eradication of AIDS and polio. Do you have a



programme for eradication of discrimination, eradication of untouchability and eradication of social discrimination?
You have no programme for that. It is not there in your agenda. It is not there in the agenda of the BJP or the NDA.
It is not there at all. Please include this item in the agenda of the Government of the day that we should remove this
discrimination.

The oath was taken by the socio- religious leaders during 1932 that we will remove untouchability from this country.
You are talking of extending reservation. It is only political reservation which is being extended. There should not be
confusion regarding reservation in service and reservation in education for which there is no time limit. Every
Government, whether it is the BJP Government or the Congress Government or the JD Government, has extended
the limit of ten years for political reservations.

| will be failing in my duty if | do not refer to Dr. Ambedkar and | would request that we should all read the historical
lecture given by himin the World Peace Conference in 1943. It was about the human rights of untouchables in
Indiad€;...(Interruptions) | will read the first line because a lot of things are being discussed about Hindutva and
cultural nationalism. | am quoting from the first paragraph of Dr. Ambedkar. So, let there not be any
misunderstanding that Dr. Ambedkar was the leader of the Hindus. He never preferred that particular ideology.

| would like to quote Dr. B.R. Ambedkar. He said:

"Most parts of the world have had their type of what Ward calls the lowly. The Romans had their slaves,
the Spartans their helots, the British their villeins, the Americans their Negroes and the Germans their
Jews. So the Hindus have their Untouchables. "

It was he who demanded three things in this Conference. He said that if you want to uplift the lot of Scheduled
Castes, you give them reservation in services; you give them reservation in education; and you give them separate
electorate, and then separate settliement. | am extremely sorry for the situation that is existing in this country.

SHRI SUSHIL KUMAR INDORA (SIRSA): Do you want separate dalit land?
SHRI PRAVIN RASHTRAPAL : No, do not misunderstand. It is not Dalitstan that we want. Please listen to me.

Dr. Ambedkar demanded separate electorate. st wanfoer | &= # se= wva & smgem| He demanded separate
settlement. sram axft g7 =ft 7ot 7 F= @ €1 7o g1 €1 We are the owners of this land.
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SHRI PRAVIN RASHTRAPAL : Dr. Ambedkar never demanded separate land.
MR. DEPUTY-SPEAKER: He is quoting Dr. Ambedkar. Do not mistake it.
SHRI PRAVIN RASHTRAPAL : Let us make it very clear.
ef. HEiter PAR =R W e & 9 IE € 6 39 e @ Ted 69 <9 @ gferdl § 7 W1 5 $9e | e @ g
SHRI PRAVIN RASHTRAPAL : The issue is very serious.
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Dr. Ambedkar said:
"It is the considered opinion of this Conference,

(a) that so long as the Scheduled Castes continue to live on the outskirts of the Hindu village = he was
very particular, he says Hindu village — with no source of livelihood and in small number as compared to
Hindus, they will continue to remain Untouchables and subject to the tyranny and oppression of the
Hindus and will not be able to enjoy free and full life. "

So, the solution was that the Constitution should provide for the transfer of Scheduled Castes from their present
habitation and form separate villages. st =€, 5=t 7@ gl He said that it should be villages away from and
independent of Hindu villages. | agree that in Ahmedabad there is no untouchability. ...(/nterruptions) | am not
yielding.



MR. DEPUTY-SPEAKER: Do not disturb him. | want him to conclude. You are further provoking him.
1. efter R g<iv @ o qf%pe & @ s T gow! A P Y arew ot e go €1 oma area € 5 3 e 9

SHRI PRAVIN RASHTRAPAL : Let me cite an incident that happened in my State. In a village in Amreli district, the
Scheduled Castes are facing social boycott over the last two months. They do not get water and foodgrains. They
do not get anything from the village. How will they survive? They say we are not doing anything to them. Socially
boycotting the Scheduled Castes is the worst form of punishment in the villages. It is happening not only in Gujarat.
But | will talk about Gujarat and | can give you the details about it. Right now the social boycott is going on for the
last two months. They do not get water; they do not get milk. If they have buffaloes and cows at their homes, from
them milk will not be purchased by the Dairy.

This is happening in the land of Mahatma Gandhi and Sardar Patel. | have quoted this to show what Dr. Ambedkar
said in 1943. | can appreciate one thing. What | mean is that in a village a man is identified by his caste. If | go to my
village, the people will say that Rashtrapal ji, Member of Parliament, has come. Everybody in my village knows that |
belong to Scheduled Caste. But when | move on the streets of Ahmedabad, caste vanishes. Dr. Ambedkar wanted
that the small bastis of Scheduled Caste people should be taken to a place near the towns because it is in the
towns and cities where untouchability vanishes. Suppose they do not approve of this idea. | want that my brothers
and sisters should be safe in the villages. There should be no murder, no rape committed against them. For that,
this House should take up the issue very seriously and take a decision in the coming day.

With these words, | conclude. | thank you very much for giving me this opportunity.

P (Hartiga) g b (ea®) ;| Susge Jeied, s1YsT g=arg| § 31 gfera waTel 1R @maR @ g & & 3@ =@at § spoeft arct
R oA AP @ B WRE | AN @ g A AT i 0 R i, 36 HeA ¥ o Y A @ g, 39 vl W ugen g o feom a7t @ @,
I% iRl 7 st @ &1 @ @6 I8 A f6arl F1 el S TRE | Aolod S A A HAw @ A 9 gfera a1 iR
gferd WIS @1 8| I8 AT HETHT 98 9 iy W Sas aeddt, W Rd@rs, Staey WA sras@} iR 8t @ o1 ugd g1 qa
T AATAE 2l AfY 89 g ASrIRIS WY dac dic B @R 1 9T & f 3 el | Wikl # I8 JoI TE1 799 b g el 8l webdl,
STq T &H ST UG TEl ageiil| SHA decid o AavEd ¢ TS AT HH YO ge7 WR adl § gl Wil & I8 fHafHen gar o @1 € 3R
IEHT BT g, g iR 1 | A i wfdaai e worer # T € T w® wre e ) gui &t ard € @ 6 ermar g7 i1 fdaal &
FHUA BT W@l uPpfa + A ufdkqai g9 gafag & off 5 g gda &t el &, g9aF Fda $1 waraan s 3R gigar rs &1 s 2

aifep T 78 gor 3R T€ BT § 5 ot e, 39 wed # aR-aR g=i @it W@ F wwsran § 6 om a5 guf goch @ 9 7@ 57 A=
TR B AfTdl BT TGUART BT IO TE 8N, T9 TP $H GAR & fHawer TE foman s wwar wife I8 wmfae waen 81 e & aeam
fider B werar Y, 98 SEN WR BT, d9 e g¥ enft ok wae # gear der gnft

SHRI MADHUSUDAN MISTRY (SABARKANTHA): We do not want patronage; we want our rights.

CAPT. (RETD.) INDER SINGH : | am not talking about patronage. | am talking about what we are doing today and
what we have been doing in the past. In the past, we were doing things in a wrong way. s smeHt 7 §8 HHR & aweR g3l
2 3R 7 Bt aRER o wWehaT 81 B ATEH IEAT TEN B WehaT| SR URATHT A JEAE B e g &Y 8, 97 AT T TSV HRAT 8, R
IHHT TGUANT B Al T8 AT g | /A Forl H famran g arfl| 59 9% 9 6wl & o d T8l S, I Frarer € 8 urken| g9 &)
TH B erd: S A1fed, T8 U vat &t a 781 2| ¥ 39 ad | ft Surer qofhe 78 g 5 36 a6 o R v & ford 39 worifa |
SieT S| <@ T § 6 g9 Io i @ e & yar e @ J@1 21 8 o ot & T 81 F Sare} & dR R qern wean g 6 sRarom A
S STH¥ATe TeHt Bt S "o | fhet sfaa &1 ware e o iR R agw g% "o ud, feft & A 7€ o 5y &1 awet $F sar
e 81 4 gford € a1 BIg S} €l

=t wdtor guTe : 3R FH Iarar? &€, (araur)
SUTETE HElgd | DT gwax (98 & 3famdr i fooedt &1 Rers # =1l wmarmi

P (Aartrge) g b Suend S, g8 e W HwE a7 d g8 ¢l # welt-wifa aRkfea g a7 guiaget gemn of et 20 fen &
£l a8 31g el ara el g8 off| Afes SR Iwrfas ®Y & e a1 «fta€] (aum)

MR. DEPUTY-SPEAKER: Nothing will go on record, except what Capt. Inder Singh says.
(Interruptions) *

P (Hartrge) 7= (88 @ STee 78Ie, 98 89N Ve 6 & R $9 ANl 31 TARIE $R BTN T B aned | R

IS @Y AT AT A € dl &1 A Aorite S| ™ Feray AT Tadwed! 91 o 7d HRA| T8 Tord ara del 13 ¢ & gferd 7 o1 aax
I% AR R feft & Ao 9 eR oYe qde] @Sl 5, 98 .. 91 | A 8 oy #Al A oy 9ur R 81 va e, wHteE @t

Rar 2 foraeT fara sreart & o1 28€) (FauE) TR §) s=Id g3 2
st udior TeuTe - W B 9|



e (Qafrge) § fiw R A o o A
SHRI RAMJI LAL SUMAN : It is highly objectionable.
MR. DEPUTY-SPEAKER: He is not yielding to you.
*Not Recorded.

** Expunged as ordered by the Chair.

...(Interruptions)
MR. DEPUTY-SPEAKER: Capt. Inder Singh, are you yielding to him?
=t IlieaTa Gu= @ SureAE Jeed, d A W) T §1a€) (@Eam)
MR. DEPUTY-SPEAKER: He is not yielding to you.
it wwrsiiene @ @ A RS ga e g€, (aaum)
P (Qarfrga) 3= 7 @ 99 78 90 ® O @ § §o F 78 den, ¥ 772 78 Jo115€] ()
SuTeas HElRd @ I8 fice T R R &1 A T TE B "@Hanl
JUTEAE HElGd : 7 ol a8 & & QA P 4 Reprs 9% &l o |ahe |

P (Qartige) 3= A : WX 39 UF G D drert| 3y # dielt ik A ff dieim, I S g A€ (@au) SR YS! 39 91 B
SaTd ST & A1 39 918 # w9 oo aiferd| F anye dtw o & aren| § #f wfdeny urda o @ @i & T dren| #9 @i F @S gow e
Tadom s RN gomwsewda .. ssw &l

Ht IFSleTa YA : SUTEE TRIed, I8 Aope W Tad ard ol @iet § Siead) S & Al B AR STl T, §9 BT ] sl
This is the basic issue. We cannot tolerate it. = @i & R @il & W= T9m & e 8, 7id @ Al 3 diet J dfaae

gfer st & | S AR STell, I8 R a9 B 32 ¢ €] (@aum) e @t o) 9 ga 3 Reierd oft, s gferw et & @t o
et Wk R, sren faan, g% feaen iR Amen 21 gfers =iet @ diass S & @l o1 AR ste T 3R s aEren SEd <@

MR. DEPUTY-SPEAKER: You are a mover of the Motion. 7R sma&! $B e o @ 59 qd &1 & 75d He o

e (Qarfga) g7 fbE 38 90 § 1@ %1 T8 9 %1 ¥ 7 8 9@ § R IH@T vaE o9 § qa § @ a8 99 76 @ €| &
L))

#t IR TIAA : IJUTEAM HeEled, Tl qid ferdl Bl AT g§ 2l <M AN Bl Bl | Bl ol Al AR
MR. DEPUTY-SPEAKER: Shri Athawale, will you please yield?
... (EaaE)

IATEAE HElQd : G ofl, 39 U& el & offex &, o1 7% a1 G| e St oy AfSA | o7 R DS $V e aredl 8, TV FeiRihda
7Bl & A 8% dlos He Al

=i IFSiielTel A : I8 $§ W@ ¢ & &9 ... 9ten 8, | strongly oppose it. g7+ @1 ... 9ien 81 uiw |nl @7 gferd i@t 9 digek An
TTET T, §EH B A ... Tl EF & IR " W) T §)

IUTeAs HEled : oMY g ft I T I} A, g8 S | b 2

P (Hartga) g= g d o8 @ € & .. o den, § 59 @ 1 78 sear 5 uiw @ AR 1, § g9 9 6 L, @ @€ B g
wel & g gfor = 4% ford

...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions)™

<ty & wWAAtad | wsa w3l aAT SF warera |§ awa w3l (s @ i) - u) @ snad F o9 W |2 g 8, dedd



wH fEE, wHErE 3nsas AR wEsiterre {A1 g8 il = @1 seTeT @ e 2

Pe (Hariga) g== b : Suead #gigg, § We se1 gedl g & ot Insiiara ga= 9 a9 vgdd W $8 98 €, off e uaaE o
ft 78 919 w5 g& 2

q FEd W H TP IS T8 AMEAT AP § T T U HA AR § (6 T9 Hied| I8 I d gH(Q HE @ A1 8€) (aum)
it ISlieTel YA @ SUTeny HEied, 89 98 A1 91ed @ & g9 @ Tad st 87 | strongly object to this. &€| (a@umm)
Heq (Hartrgea) == b 0 § gamar €1 emu 39 9 gl

* Not Recorded.

# I9 a1d @ {5 we @1 €1 Ui el B gv@ | AN e & dadl Ui el 9, § $8 &) & UIY, 4 999 | AfHA 98 HE Tod §
& gfer 1 SR 491 ford ik o Seie 491 €1 A & gferw 71 gt @1 smefial @1 A oiik 1 aTefAdl B A & a1e R sthare W &
TE| % oA 2, 98 # B @1 &I T§ I E @1 & 5 uim e 7 2 A 7w f FEar € 5 aw freiig ¥ 99 w® O srard @ anfae of,
TE WHR 7 T B | B &l

TE HATAY H =g HA (A FEw gAre |r) - a0 5§ aerfie 3t 2

P (Qarfrga) 3= &g 5 Srpf a9 @ity off, 98 3t 21 § Baa a8 Fe awd of 5 7 9l B woEfe s T S
IfeY 59 WA W 5 &9 98 T} 36 99 B By R SEH die st el de @ 78 |

&l d% FRAT &1 diegd €, # I aredl § % a8 W Afeat ang @t o @ € S Al Idtara ¥ FufRa @t off oik I ¥ fifaat off

ford gfera o1 & sice &l Wt diure =1 faan T, Saa sRaoT AT wew & et @i &1 rauE R mar @ife gfera | 9@t 98wy 31t

TG TS D, 0 IR AP T R SHPT ARy F% 7 | Daer gRamon Far 1w g, Sl W o # F B fQaw g 5100 v
Feaer o wiran 8, ok et uew A T wman| yqgfy & fog seer faxfta werar < Wt @1 o sRam @ sicy 18 Ruid Hie # | 17

w0 Tt & W § 9% <fad €1 e HROT & fF WReR et a7 @ oiay Aqwra T e @ # ok a8t W et geR Y S SR arawRn
A Teas 7E & 7 PIg Sfaa @t ad €, 7 I8 W Fe v @ T It a9 21 | A9 D olE DI B BN T W 8 AR IHD TR

3R e ey forar Sy ot 98 Sfa 7E 81§ 39 919 B We HA1 Aredn of 3R TH A9 # §9 W oY e den anednl

i IFSlieTa A : SUTEd FeIed, W9 U ard g o ol

P (Fartga) T b : iR & F s dred €

st Isftare o=« smuet it T8 @ @ §)| &€ (wraum)

IUTERE Helgd : gHT Aoy 37l X1 e gonll o Swe it 7 B ws & Mg?

st IESiiaTa o= : 5991 9 @ 8@ TE

JUTEAE HEIGY : T HTYHT AT YT 81 7417

Fe (Qartrga) g fdg [ $el gan? ofl @ A7 g7 aa $El oft| &€| (eraum)
SUTEHE HElGd Y @A BIfY|

P (Harfiga) = 88 4 @ I W@ g 3R AR G999 T D! 9 ¥ @9 @ 4l
IUTEAEH HElQd : AU W ITD! TRB @D A1 S 6| 34 FHE Difog |

B (Harfiged) == e : Surens 985y, Sl $9 <fad a1 & fay eRan @veR gr1 W9d & ol 8, a8 f&ar s e 81 &€ (aum)
55 |rcl A o 1 fan 87 e ad @ w7 A iR g9 o w2 ©1 A st e sergm @t omus forg qfEea @ st A€ (wauE) 2
Y & TSl A, a8t Sd! aar el o e #Y ) Srex g ol 6 et T w4 8| a8 gl Rafa 8l

IqTEAE HElqd : DA so¥ g oft, a1 Sieal FATE BT

SuTenel FEIEy, § daa ad FaeT H aredn € 5 ag aga & iR far 21 7w S Rrrar araet § o & 59 @ e @ g oo |
AR ISHY 3T | O HeH SalY A, d1fs ferd a7 &1 9= a7 & IUa) o o 6 | 39a1 % a8 |aaa 21 s9e afaRed stk &1F
TN A TR B "har 21 7 1o I A FR Y MUBT FRIArg IHY AT AT JT B g

=t I3 vae faE (3) @ A wufy S, s g3 wrfiie g o Sfedl & 9ER & uE d drad &1 S " e g 3w forg #
T WY TR FE Fa gl A A as1 TR 2 R warE 7F ¢ 5 39 3 W vy ¥ sfeml W s € %@ 1 onft wE T % 3 W
QAT P @Iel & T8l Sferl IR AATER Te 81 %@ ¢, I€ RAapa el 81 A} 39§ W B w0 §@1 A el fAa) W J™AER T @ @
@ 98 war e wifaa grml ¥ S § & wdl s 8, Bl @ Bl

SuTeder Sft, HETe et St T |Ew o B e @ A ' © S gford ok e | 2 S sifteR ferm, 9@ eRi 9@ gereret st
3R 39 ¥ 99 T AR &1 FEte 41 e SR 7w &1 fera vd et aif wgwrEa | Sieania gl R aa, dAfdh d e gl



AEIqy, ¥ 1989 | fiF A% waT # 31 gH1 § oK §9 WA A el B TR AR FF A 97 B Ay W amw ar ==t @ gt 2, Afd e
35 el fwen| st Rfy i 3t & o+t g 21 & Paat 39 R F far o= o1 ' € ok 89 S-S 999 IR ITER 3t Heiai &t
T B @ A7 AR wxa § 39-00 99 TR TR B HeATY 9edl o el &, S9®T (RIS gedl o %81 311X Sh 8P S-dh! 6l
et waT 21 SHST HRYT WIEER gferd HW § 1% 98 wfedl § Sufé war 21

ARG, 29 F1 ferd I ot Wt B T &, @A BT RER 2, Mot 1 AR B @1 2 e 77 @ 5 39 3w 3 go-dtend smardt <fer 21
Y B IETE BT FAW g9 ¥ el B 1 T gferal # [ S WY, @ A g9 WY, WPR g9 oY | 3@ VAT @A H I & ¢ 6 gfer
M o 95 W@ #1 7 7 1T R W €1 9 A Sadl ® Ui 9rTed B w8 3R oA iRl @1 e W oS W & 319 Ugel 9 gferd el
2l

HeERE, 'S et sarer it dar 8, vt R s wiren @ 2, e arer e sarer s @ 2, 98 Saer & g 8@ S

21 96 99 B & B B IR A TE Y Fhd €1 S Far o @ 5 5 B i 2 wg Bt i 2, 39 @ gfodl ) st @t B i
el 2| ey SHa! 39 wneedl @1 e gg sfad & S| gfaal 9 S A 2l

RIS, Y B UH-AATE HEE! SfAal | T TR B W & 6 S B H UP R T B =G 37 A, 9 9 B 3 frg =i oein, afew
T W@E o JER B ufy WA E SR o S ¥ e Y| 39S fog 4 feelt & I Pl w1 @, afew 3 orom g @t aredht e $A
3R ¥ o1 PRI ok Felal & ufty W Fo T wWHY U1 IR HU| §H UBRN g6 <9 # 79 o §d qrES B B e & @

AEeT, A Fed € fF 7 g § ok Ry wig, 9t Fow R §) e Ft e Wi @ 5 i fera ent-aRads Fat e @ ? amwr ot et
gfera @1 AfeR § 9 &1 g T8 21 uge W Big sfera w#iew F 7 o1 Awan e, e W 9 Rafy 2

TPl d e it 99 Y ued 3l i 9§ gfaer 7€ 21 3 o =l BT T, aqErelt iR qEHd & BRI UIEdT 3R S Whdl § ual e
Tt | 319 gferdl @ foA wn wd €17 39 Hed # I R e | d TE g0 UE-gER R JRIY-TARY X § B A8 gorm| g
AFRTHAT B TTHR 2, B U ARGl B agAT 81T, 9 gferal B ISR e ik IUS SR O aTER B W § 98 @ B A8
3R i fasmm € 5 g9 < ® v 71 21 oferdl # 1. srdsaw iR a1Efifd S A dar gy, R v fordt| qran sresaw A wfaem &
STl Yo gfera uRaw # tar gy, R < # 31ae siper € fanl Qo # ot wrergal g€ € S aferal @ wewifiaT Heaw e v #
STq-S14 A9 | TSI g a9-ad aferd] A 3 9¢ B B fpar #1 efera &1 de1 Srehtad I S, @ HA 99 O ofR SR aifhwar & e o,
e fawar, 1971 &1 aNGE U1E 8, Wa e & el Aer A arg ot wmor ¢ @ 9, F off 981 W1 ATl 79w BT 31eh g3 I WHY a1, Sl
A el fs 77 derE WRa &1 YA W 7@ el wiipw Bt gfy # gnft ofk wifhwara | Rl A dem iR 9= fnw ey a1 w78 %
feama| wifésvam g€ T 3iR Frenew 99 1| g sferdl @1 gfiera #18€] (aur)

HEIRY, TS A & TEl, IS deaR B Jotg ¥ Wifehwar i A & 81 F S rdwars @ a6 S 1, e 7 € 6 afee wRa W
MBI Y AHaT 2| a1g S F FET o1 6 SR MHHUT X A AT B Ml F T SHBT Sae G, AT gt (eht a8 <o
gRare # a1q St da1 501 3 R R & v - 9 ¥ AR Yod, B a1 e e @, 3 w9 S wwd w3 @ w9 H @) o ¥ A ofta B e
g, # ft 9 | fa TR AT g oMY W SIffeH @Y 9 Hd 8| I8 e & w| 4.9 fig St 9 |ea afeew & aw Rar @ 57 |
ITH TRHR DI FIRET o, S 9er 99 g¢ 21 o =manferst 9§ ft wifeew franl oy oo Wt o2, faer & a1 ake # sfedl, e, g3-gaa
3R e =i &1 favary 2, ot o 39 3 a1 @1 | 981 IS HR W T IAH! WRBR Hal o E 87 JaraH f&g Sft, 39 &7 gaw 1

A 15€| (=aum)

SI.IFPT FEARAT (1) : R foml w® e7en i srar 818€] (zaam)

MR. DEPUTY-SPEAKER: Dr. Ramkrishna Kusmaria, please resume your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions)*™

= W vAR THE @ 3T Hey Wew B a7d B 3T 91 F F7 @ | e F1ed B 3y v # A Rwm @ Sy w9, ofea 3 = m
qrel el €, Wit afera, e, wifta td Afed S o5 @ 2 14€] (TauUH) RIS B 9 W T B Ao FTH D STD T
FI1&€| (aaur) ds B X Araf 997 B 39 <r RIGE) (au™) ofre] St 3t € Y siud yer #ft 3iR srrearft & 9 @S & W & gEfery
&, & T St AR ar &1 |1 T §, aferdl © 86 B od 8, 9 Tl @ 8P DI qd & gAY I PiY Iod &l # @rEAl g 6 9 YA w4
N N13€| (aur) o i 37 9l We | We HE-E Wawi S U & a1 2 6 = s @, e aferal ok el @ forg siReror e

Hifeh Tg EXHR W] a9 TE | 3T FH B &9 Ut & G § B @ &1 R B AR FH-5H &7 A g9 A T A U 9 €, w9 T
TETHE SRY AT Bed § 6 398 AUl B a1d 8, Safe 99 ATl ¥ efeid &l feT Ael gl MU e W I e g4 df3ai ¥ &
12 &fera w3t a9 & waf® Sa@r 22,5 ufawa fFwar 81 49 fema Sret & S9& 20 #3 € @ifey o amue aferdl #1 wei foran| sRaersr wig
& wE @ A 6 & U Aeer € o afera &1 aferd & orear @ €| oy ArarEch & geli 9 Il & #1Y A a9 3W BIGR P A AT 2
2| 3 AT B a1 B 8, AAE! 1 TER T Bl gS! 99 7§ €, IR Bl A1 TN G¥bR T3 AR SIeT df R o f&E St o4
AT freel &R @ B

* Not Recorded.
MR. DEPUTY-SPEAKER: Please do not take names of persons who are not here.



-.. (caaEr)

st v gag fhg : AT Sy AEiey, gfe sTaraR iR geeER @ Raes g O B @ oeed 8, & Y YUR ®I Helg | A
FH B TEIG g1 IR Sferd UR IATER BT § a1 AuIferdt Hi H B W B ol 1 A1fRy, feral H1 gemaon <A @ifey| fedl & W
it amefEr ug € e e e ww € Sferal @ S et e wal & WA =Ry

AN Ped € 6 36 W Ao 7a SR, 78 ¥ a1 aorifa e @ fag & 8, 78i aoriifa 7 S8 &) a1 gur-ure S¥i | I8 Hed a1 gy

e ok wrardwer & forg 87 7' o &1 srarer @ 7 2, afew o R gU Ao AT oI o, I @Y A9 B R &1 v BN 9
U T B, AU WA DI A Ha|

IUTEH HEIRY : 3 GATE FHIfog|

#t W\ gaR fhE : 7959 O Nfaa SE-dd € SRAEM &, STH! feagavede fpar S @1 8, I97a! 991 7 @1 © 3R St 74 8, Sa Ta
AT 1 T Bl S IS D WG AT @ 8, ABT HARN 91 @1 21 I T oSt 3, aferdl oY meeer 1 @ fyerm, Hed frerfi-we
forenft| STt Y 3T WH B W €] 3T 39 =9 H U VAT ramenv] JUR R e & fed gferal &1 9T 8, teenaevE 8, Sferdl uY ST
T3, TE G AT 3OS Y R @ & 3 B Wy 390 AW F RS S G A @, 39 @ 9, @e-we g W, AL W Aud! e 2,
# 78 fraea Fxar € 5 37 wramei 9 ) S19) 39 |a N faex Iferdl 31 w0 & fAg ST ¥ e, o2 | 7T B a1 iR I 2
TN, IAH! Aag By gHag|

IqTEAE HEIRY : DA 3 Hg S AR WS |t guA Sfl, S sFuiferanied |€ 8, SEi-Siel oA 2, 98 yaud el

SHRI E. PONNUSWAMY (CHIDAMBARAM): Thank you very much, Mr. Deputy-Speaker, Sir.

| rise to participate in the discussion on atrocities on dalits. It is quite evident from the scene here how much interest
we all show on the interests of the dalits here.

| have been patiently waiting for five hours to have a few minutes from you. Here, | do not want to blame any
individual or this Government or that Government for the plight of the dalits today, which has also been their plight
for centuries together. Orthodoxy is the reason for the plight of the dalits.

| do not know who called me an 'untouchable' and why.

20.00 hrs.

Why should a particular group of people be called by so many names like Harijan, Scheduled Caste, depressed or
oppressed or Dalit? | do not know what sin these people have committed.

Since one is born as a Dalit, the nation thinks that it has no name for him. More than 30 per cent of the population
of this country are denied their rightful rights. They have been completely obliterated by Chaturvarna.

Sir, the man's four characters are the Brahman, Kshatriyam, Vaishyam and Shudram. That is knowledge, strength,
trade and labour. These four characters have been converted into four castes. But this unfortunate group of people
has been kept away from this Chaturvarna. They have been kept away as “untouchables' and they can call
themselves as "Awamas’. But this very system, by the orthodoxy, made the plight of this group of people worse
today. Even after 55 years of Independence and Centuries together ...(/Interruptions)

MR. DEPUTY-SPEAKER: Shri E. Ponnuswamy, the time of the House was extended from 7.00 p.m. to 8.00 p.m.
Now, it is 8.00 p.m. Is it the pleasure of the House to extend the time of the House for one more hour?

SEVERAL HON. MEMBERS: Yes, Sir.
MR. DEPUTY-SPEAKER: So, the time of the House is extended up to 9.00 p.m.

Pax AfEcY g | SUeas #4816y, S He ¥ 1 8 arenl 2l ot a1 g9 Ja iR dre aral € gaforg oy g Q) ' e difviel &€ @&
)

S THSTH 3Todd 39 Bl RATs @ 719 A AN & Aire| &€ (@em)
SurenE HEled : 3T anft a1 Wi B €

SHRI E. PONNUSWAMY : Sir, in this august House my esteemed colleagues have forcefully and in a focussed
manner have spoken on the atrocities on Dalits. They have also reeled out ream of facts and figures. Of course,
nothing is going to be changed unless it is implemented. No amount of law can do anything to change the situation



unless the change of heart is there. Not any particular Government — | do not want to blame any particular
Government — can do anything by even scores of laws and the provisions, as the figure shows. Nothing can be
done unless there is sincerity, and there is a change of heart. | would like to say that nothing else could change the
situation.

Mahatma Gandhi has accepted Dr. B.R. Ambedkar as one of the three intellectuals or the tallest leaders of the
world, but our nation denies this rightful position to this national leader. However, he is called a Dalit leader. So, the
nation is responsible for this system. | do not want to blame any individual. Right from the British period and
Centuries together the system of Manu Dharma was there.

So, the change of heart is quite essential for removal of not only untouchability but also caste system. As Mahatma
Gandhi rightly said, this is a blot on the face of the society. But it is a man-made thing. So, the blot must be
removed only by a man. Even God cannot do anything. Man has created God; not God has created man. Man is
responsible for all the ills. | do not know what sins these people have committed, to be kept away from the
mainstream.

Sir, | was seated away from the main class room in school and | was kept away from the mainstream of my village.
Even today, after so many years of Independence, my village people are divided. They are not able to draw water
from a common well. They cannot walk on the streets where Hindus live. So, what is happening in this nation?

We have more than 100 crore people, and the nation is proud of our population.

But one single largest group of population, these dalit people have been denied and are being denied their rightful
share of this nation. Sir, change of heart is needed. | understand that once Dr. Ambedkar was jocularly making the
comment: 'When these people wanted Ramayana, they went to Valmiki who was a Scheduled Caste; when they
wanted Maha Bharat, they went to Vyasa, who was also a Scheduled Caste; and when they wanted Constitution,
they came to me and | am a Scheduled Caste.' Such intelligence these people possess! Sir, these people are
second to none in intelligence and in hard working. In all the fields, these people have contributed. | can say that
they have contributed the largest share in the development of this country, but still a single individual, a Scheduled
Caste boy in my constituency is not able to get a loan of one lakh rupees from the bank. He went from pillar to post,
but he was thrown out. Even after one year, he is yet to get loan in spite of my recommendation. This is the
situation.

Sir, no amount of law, no amount of provision, no amount of Government administration can do anything to change
this plight of this group of people unless there is sincerity, there is a change of heart. Only very sincere
implementation can do something. | appeal to the nation through this august House 'change yourself. Time and
again, you have been thrashing these people for centuries together for no fault of theirs. You have called them
untouchables. | do not know why you have called them untouchables. After 25 years of hard work, Dr. Ambedkar
wrote a classic masterpiece called Who are shudras and Untouchables. Everyone should read it. | do not want to
politicise this issue. The issue of atrocities on dalits is a national issue.

Whoever is there in the seat of Administration, he is responsible for the plight of people of this group, but unless
there is sincerity of purpose, there is a change of heart, there is a change of mind, nothing can happen and nobody
can change their plight. No amount of law can change the situation.

| would request the hon. Members of this House as they are leaders of every constituency of this nation to think and
think again what we shall do for this largest group of people of this nation. They have contributed their might. They
suffer and they live in bastis which have no basic facility. In 1,400 villages of my constituency, 1,400 colonies are
there. Even drinking water is not there. For drinking water, they go miles and miles to fetch a bucket full of water.
There is no road. There is no electricity. There is no provision. What | can say is that if it rains, or shines only the
sky is their roof. Like that, people are being thrashed. One hon. Member from the other side of the House has given
all the facts and figures. Here also, our esteemed colleague has forcefully — I do not know his name — spoken all
the truth of the situation and the plight of these people.

All the Members cutting across the party lines give all the facts and figures, but the figures remain figures. The
writing is there on the wall, but our younger generation has begun to question. They cannot keep quiet. | mean to
say whether it is the plight of dalits, non-dalits or any other section of the society, they should think of the poor
people. The poorest of the poor people are dalits. They should be uplifted by the very of the people who did them
wrong. Whoever rules this nation, they should think that this majority of people could no longer be kept away from
the mainstream.

Sir, Swami Vivekanand said : 'He is a fellow who takes only the grovel, ragi kanji and is able to build this nation
quite high and supreme.' If he is given all the facilities of five-star standard, what will be his strength, what will he
do? As he has constructed, as he has contributed to the development of the nation so far for centuries together, he



will do wonders. Anyway, | am really grateful to my esteemed colleagues who are sitting here who are nearly three
dozen Members. All the 543 Members of this House should think that this group is more important because this
group is their vote bank.

You are treating them as pawns on the board; you are treating them as a 'vote bank'. All the leaders claim that this
group is electing them as representatives of the people.

You should give them their due share. Through this august House and through you, Sir, | appeal to the nation to
think about this unfortunate group, to think of their plight and think of their situation. Their situation is becoming from
bad to worse.This should change, yes, to the better.

| will just conclude my speech in one sentence. As | have already stated, our younger generation is restless and
they want their due share. Whoever is responsible must give them their due place so that the country will flourish,
the nation will develop and, with their due share, these people will also be uplifted.

Thank you very much for the opportunity that you have given to me.
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&?
...(Interruptions)

SHRI PRAVIN RASHTRAPAL : Sir, the word dalit came from the word 'depressed'. It is an English word which was
translateda€, (Interruptions)a€,But here, he is giving another definition of dalita€; (Interruptions)

MR DEPUTY-SPEAKER: At least, he already said, what he speaks, does not go below his throat.
...(Interruptions)

MR. DEPUTY-SPEAKER: How can you object to it?
...(Interruptions)

SHRI PRAVIN RASHTRAPAL : He is defining dalit in a wrong way. That is the objection. It is going on
record...(Interruptions)a€;l am proud of being a dalit. | was born as dalit...(Interruptions)

SHRI DALIT EZHILMALAI : It is his interpretation...(Interruptions)
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SHRI PRAKASH YASHWANT AMBEDKAR (AKOLA): Mr. Deputy-Speaker, Sir, thank you very much for giving me
this opportunity to speak on this subject. | have been in this Parliament for the last 12 years. But this is only for the
second time | find that this issue of atrocities on Dalit and the reports of the Commission are being discussed in the
House.

Sir, it is a question of how we look at the issue. We know that we have many laws in the country for doing away the
practice of untouchability and for doing away the practice of discrimination in the society. | would like to comment on
the attitude of the Government.

Sir, with due respect to the hon. Minister of State for Home, Shri |.D.Swami, | would like to submit that the message
that will go to the Administration, who is going to implement the policies on ground, is most important, according to
me. It is the message that is most important. The message, as | see it, that will go from this discussion is that the
Ruling Party has taken this discussion very lightly. This is because none of the senior Ministers who are concerned
with the implementation of the Dalit issues are present here. It is not only the Ministry of Social Justice and
Empowerment that is responsible for it but there are other aspects to it like the Tribal Development Plan, the
Special Component Plan. These issues are to be dealt with by other Ministries that are responsible for the
development of the Dalits.

Sir, 1 would not dwell much on this for a long time. The atrocities over a period of time are changing in nature. Itis a
good and healthy sign and | accept that the society is changing.

But the pace at which it is changing is a very slow and that too in a very small space. Atrocities which were being
committed on an entire community has now turned into individual cases of atrocities, as far as physical atrocity is
concerned. | divide atrocities into two parts; one is physical in nature, which can be seen and therefore can be
demonstrated. But there are other kinds of atrocities which are not physical, but mental in nature which are unseen
and can only be felt. What we have addressed till today are the atrocities which are physical in nature. The
atrocities that are mental and which can only be felt are yet to be addressed in this country.

With this in mind, | can say that | was responsible to bring about a change. In 1989-90 when an alternative
Government was being thought of and a manifesto was being prepared for the Janata Dal, we had made one
important provision. That provision was to bring an amendment to the Constitution to effect a change from
'‘Commissioner' to "Commission’. This was a major change that was sought to be brought about by way of this
Constitutional amendment. Previously, the recommendation of the Commission was only recommendatory. It was
not binding on the Government; nor was it implemented. The only thing that was happening was that it used to be
laid on the Table of the House and discussed occasionally. The Ministry had to do the rest. We, who were fighting
for the cause of the backward classes and Dalits, said that unless there is a machinery which looks into it and
investigate it independently, the process of sensitisation will not start and sincerity in the Government processes
will not come about. Therefore, in 1990 the amendment was brought about.

I will tell you one experience of mine which | wanted to share with this House. The first Chairman of the
Commission, Shri Ramdhan and | happened to travel in his constituency, Gorakhpur. That was our first visit to
Gorakhpur after that amendment. Let me tell you that not just one Collector or District Magistrate, from the
Gorakhpur Commissionerate all the District Collectors were present there to receive him. There were all the SPs
present to receive him. Being on the opposite side all the time, we thought that something must have happened and
they had come to arrest us. We just enquired with them as to why all the District Magistrates and SPs were present
there. They said that they had heard the discussion in Parliament on the Bill and they were not so worried about the
Government, but were worried about what order the Commission was going to pass. That was the threat which that
Constitution amendment had brought about in the administration.

Let me also say that to the expectation of all of us, some of the orders passed by the Commission were challenged
in the Supreme Court. The Supreme Court in its own wisdom passed a judgement which again said that the orders
of the Commission were recommendatory. Today, let me say that the Commission has been made absolutely
redundant. It is not only toothless, it is a waste, it is waste of time, waste of Government money and harassment to
the administration and nothing more than that. Whatever orders they passed, not a single one has been
implemented after the judgement was given in 1995.

If this Government wishes to do something for the benefit of the Scheduled Castes and Scheduled Tribes, | may
request the Government to very seriously think as to how and in what manner they can again amend the relevant



article of the Constitution.

In that, judgement given by the Supreme Court can be overcome and the Commission's strength can be retained.
Hon. Minister, may | request you to look into the figures during 1991-94? They speak of a situation which | do not
want to quote. But you can look into the figures. The rate of atrocities have come down and the rate of conviction,
which my hon. friends, have been quoting here and where cases have been lodged was only 5 per cent. During
those four years, the conviction rate had gone up to 22 per cent. That was the change. That was the fear that was
created in the administration. Social changes are not changes which are accepted by the people because change
means giving up something. And nobody likes to give up the privileges which they enjoy. If the changes are to be
brought about, then the changes need to be brought about in a manner in which they are acceptable. But behind
that, there has to be force and strength of the Government and that constitutional amendment brought about has
been taken away.

May | again refer to another issue which is an important issue? It is a tribal issue. | do not know whether the
Government had studied the consequences of the Forest Conservation Act, 1980 or not. | would give the
Government the parameters because | have worked with the adivasis for quite a long time. Before 1980, the child
mortality among the adivasis was less than two per cent. The reason is that the Britishers who framed the Forest
Conservation Act in 1920 took away all their rights but gave them the right of enjoying the available fruits in the
forest, gave them the right over animals whose life span was less than three years, gave them rights to live in a
village and the environment which they like. If you study the Act of 1980, you may see that it took away their right to
enjoy the available fruits in the forest and the right over those animals whose life span was less than three years.
What was the consequence?

Tribals live in an area which during the rainy season become interlocked. | will come to the area starting from
Garhchiroli upto Buxar which comes upto Jharkhand. For four months, till there were roads and bridges, the
Collector used to go in the month of May and he used to come out of that area only in the month of October. These
areas were totally landlocked by rivers. They were inaccessible and the Collector was responsible. Even in those
adverse conditions, the child mortality rate was only two per cent and today, you may see that the child mortality
among tribals has increased to 22 per cent. May | ask the Government to kindly amend the Forest Conservation
Act? There are certain ways of life which people live. You cannot make them change overnight. It takes generations
for people to change. If you are going to take away their basic food during those crucial months, then you are going
to have child mortality and nothing more than that.

Lastly, | will come to one important issue of national importance. My friends have already spoken of the
Government's stand taken in Durban.

Let me advise the Government. The United Nations has a membership of 186 countries. The Resolution that we
have moved with all the Government backing will be defeated in the General Assembly. It is not that because they
are supporting us. There are nearly seventy countries which are facing issues relating to discrimination in their own
countries. It might not be on the issue of caste. It is not on the issue of caste. They are having discrimination on
other issues. They do not know what is the way out.

| was there in Durban for about a month. There were representatives from nearly 52 countries. They had
discussions with us to know as to what means we have adopted to do away with this discrimination. We gave them
plethora of laws that we have. We had showed them the institutions that we have developed. We had said that we
have all the institutions to do away with discrimination, and what remains to be done is to sensitise the
administration and the people who are administering it. Once we do that we will do away with this. They stood by
us. We were nobody. We did not have the Government backing. We were just seven members working in that
United Nations' Conference. We were there right from 1994.

Let me tell you that | have been able to defeat the Government of India on every issue related to social
discrimination at every place. | am not scoring a point. While we are saying that in our Constitution discrimination
exists, the representatives of the Government comes and says on the floor of the House that there is no
discrimination in the country. Then the Government of India is becoming laughing stock.

In these Conferences, there is a system which is being followed. Shri Akhilesh was there. Let me tell you that it is
very pitiable to see some of my friends reading out speeches without having a heart in it. This Parliament has its
own identity. | would request you that at least in the international Parliament forums, this Parliament should not be
bound by the Government of India decisions.
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DR. RAM CHANDRA DOME (BIRBHUM): Mr. Deputy-Speaker, Sir, | am thankful to you for allowing me to take part
in the discussion on atrocities on dalits. The atrocities on dalits are the legacy of hundreds and thousands of years
of our Indian society....(Interruptions)
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DR. RAM CHANDRA DOME : So, what | want to say is that the atrocities on dalits are going on since thousands of
years of our Indian society. | can cite a single example from our great Epic the Mahabharata. What was the fate of
Ekalavya? The great Ekalavya's thumb was cut. He had to cut his thumb at the instruction of Dronacharya. It is a
great example in our Indian society. This legacy has not started in our times. From time immemorial, it has been
going on. It is continuing till date. It is going on and the other Ekalavyas are being treated this way. The very socio-
economic structure has not changed. The very feudal mindset, the very semi-feudal and semi-capital structure of
our society is basically responsible for this sort of a mindset. This is the causative factor to continue the atrocities
on the oppressed sections of our society like the dalits or the tribals or the minorities. These sorts of things are
going on.

The dalit people of our country, who constitute about one-third of the population of India, are subjugated and
oppressed in our society. The highly prevalent caste system in India is responsible for this. The dalit people are at
the lower strata of the social order. Even after 56 years of Independence, the basic human rights enshrined in the
Constitution of India are denied to those people. Although untouchability is a crime under Article 17 of the
Constitution, even though so many legislations were passed like the PCR Act of 1955, the Scheduled Castes and
the Scheduled Tribes (Prevention of Atrocities Act), 1989, yet the practice of untouchability in many forms is
prevalent in the society in our country.

They are not even allowed to walk on the streets with chappals and ride cycles on the upper caste streets in some
places. Entering in the temples and praying the God is denied for them even today. Fetching water from the
common well and bathing in the common tank are denied. In many villages, there are even separate burial grounds
for them. They are denied access to the common burial ground in many places. This type of atrocities against dalits
are going on in our society even today.

Sir, it is needless to say that the rulers of our country are not interested in implementing the constitutional
provisions and also the Acts passed to abolish this inhuman practice of untouchability because of their class
interest. Not even institutional arrangements like setting up of Monitoring Committees and Special Courts are done
as required by the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989, thus defeating
the very purpose of the Act.

Sir, education is considered one of the effective instruments for promoting socio-economic development. The



literacy rate of the Scheduled Castes and the Scheduled Tribes as per 1991 Census was 37.41 per cent and 29.60
per cent respectively against 57.69 per cent for other communities. As per the Annual Report of the University
Grants Commission, the proportion of the Scheduled Castes in graduate and post-graduate courses was 8.37 per
cent and 8 per cent respectively and the proportion of the Scheduled Tribes was 3 per cent and 2.14 per cent.
Another important feature of SC/ST education is lack of access to quality education to compete for higher level
positions in Government.

The atrocities on dalits are on increase everyday. They are brutally attacked, murdered, harassed and intimidated.
Their houses have been ransacked and set on fire all these years by the upper castes. Recently, five dalits have
been brutally murdered in the State of Haryana in an unprecedented way. | hope that this sort of things would not
happen in future.

In Tamil Nadu, near Trichy, a dalit was forced to eat human waste and another dalit was forced to drink the urine of
the upper caste people near Dindigul. The dalits are being treated in the most inhuman way even today in our
country. According to reports available, over 50 cases of atrocities on dalits are reported, 3 dalit women are raped,
2 dalits are murdered, 5 cases of riots and 2 cases of arson against their families are reported in a day. Incidentally,
these are only reported cases. Hundreds of cases against them go unreported. In most of the cases, dalits are not
in a position to get the cases registered against the culprits.

As a result, the crimes against dalits are largely ignored, and police brutality and custodial deaths of the community
are common these days. The States of Uttar Pradesh, Rajasthan and Madhya Pradesh have the highest incidents
of atrocities against the Scheduled Castes. These three States accounted for 65.4 per cent of the total cases of
atrocities committed against the Scheduled Castes in 1999. As far as the incidents of atrocities against the
Scheduled Tribes is concerned, it was the highest in Madhya Pradesh in 1999, followed by Rajasthan.

In 2000, out of 1,16,131 pending cases, only 12,956 cases were disposed of. In only 982 cases, the offenders were
imprisoned in the whole country. In Uttar Pradesh, 74,307 are cases pending in the courts. Under the present level
of disposal, they would need more than 20 years to dispose of all the pending cases.

MR. DEPUTY-SPEAKER: Please conclude now.
DR. RAM CHANDRA DOME : | am concluding within two minutes.
MR. DEPUTY-SPEAKER: You have already taken 11 minutes.

DR. RAM CHANDRA DOME : Landlessness is one of the main causes of the dalit people remaining socially and
economically backward. A majority of the dalit masses are living in the villages. Most of them are engaged in
agriculture. But nearly 80 per cent of them are landless agricultural workers.

Dalits, who constitute nearly 17 per cent of the population, own only two per cent of the total cultivable land. In
contrast, the upper castes, who constitute roughly about 15 per cent of the population, own and control more than
65 per cent of the land. This is the picture after 56 years of our Independence.

Regarding employment, what is the situation? Out of 78,450 vacancies created under the reservation categories at
the university level, the dalit and tribal candidates have filled up only about 3,450. The same state of affairs
remains in appointments made by the Central and the State Governments. The appointments of SC candidates as
on 15t January, 2000 was 11.29 per cent in Group 'A' services of Government of India and 12.68 per cent in Group
'B' services as against their population percentage of about 16.5.

MR. DEPUTY-SPEAKER: | am asking you to conclude now.

DR. RAM CHANDRA DOME : The only way to protect the interests of the dalits is to go beyond political lines. We
should have definite political and social goals to implement the programmes and schemes. The programme relating
to land reforms should also be expedited. ...(Interruptions)

Their properties should be protected. The facilities for their education should be made available to them. The
employment opportunities for them should be protected. In this regime, globalisation and privatisation are there.

MR. DEPUTY-SPEAKER: Now, nothing will go on record.
(Interruptions) *

DR. RAM CHANDRA DOME : The interests of dalits should be protected. There should not be any partisan attitude
towards them. With these words, | would conclude.
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SHRI KODIKUNNIL SURESH (ADOOR): Mr. Deputy-Speaker, Sir, | thank you for giving me this opportunity to
participate in the discussion regarding atrocities on Dalits.

Once again, this august House has discussed about the atrocities on Dalits in this country. In the past, we had
discussed this serious matter in this House on several occasions. Many hon. Members had participated in the
debate and they had raised their serious concern on atrocities on Dalits. On all these occasions, the Government of
India had given an assurance to the hon. Members of this House for taking effective steps to prevent atrocities on
Dalits all over the country. But, what is the situation now? Day by day, atrocities on Dalits are increasing. There are
a number of incidents of atrocities on Dalits which have been reported recently and in the past. | may also mention
here that most of the atrocities are not reported.

The hon. Minister of State for Home, Shri .D. Swami had given the figure in this House on 29.11.2002 that the total
number of cases of atrocities committed on Scheduled Castes and Scheduled Tribes in the States and Union
Territories were 29,645 in the year 2000 and 29,683 in the year 2001.

The hon. Minister had also mentioned in his reply that Uttar Pradesh is on the top in case of atrocities with a total
number of 7,408 cases in the year 2000, and 8,191 cases in the year 2001. The other States are Madhya Pradesh,
Rajasthan, Bihar and Gujarat which are also coming in the list of atrocities. | am not going into the details, but | have
mentioned some of the incidents which had recently happened in the country.

Everybody mentioned here about the five Dalits who were lynched and burnt to death in front of the police station
at Jhajjar in Haryana, so also, there is another incident. Three Dalit students at Delhi University's top ranking Hindu
College were battered with fists and beaten with rods. The local police station was reluctant to file the complaint.
These types of incidents mostly happen in the North India. In the northern part of India, the atrocity on Dalits is very
high when compared to the southern part of the country.

| am telling this based on a report. The entire Dalit population of a village in Gujarat's Amreli district was subjected
to an economic boycott. No water supply was given to them. No essential commodities were given to them. No
employment was given to them. No freedom was given to them to leave the village. The District Collector did
nothing. This happened at a village in Amreli district of Gujarat.

Then the incident that took place in the Betul district of Madhya Pradesh was also reported in the newspapers. A
woman member of the Panchayat was raped by the upper caste men and she was paraded naked with bells tied
around her neck. This type of atrocity is going on in different States.

Sir, 55 years after India claimed for itself the status of a modern nation, State based on equality of citizenship, one-
fifth of its population remains subjected to the tyranny of tradition, a tradition which rates cows higher than some
human beings. It is a tradition that laughs in the face of modern laws that were designed to punish those who
perpetrated.

The barbaric treatment meted out to the Dalits in India is encapsulated in the recommendation made by the
National Human Rights Commission in its first report of 215t century. It says that the Government of India should
undertake comprehensive steps to root out 'untouchability’. The Constitution of India, which came into effect in
1950, abolished untouchability. But like all the other laws meant for prevention of atrocities and protecting civil and
human rights, article 17 is also not up to the mark.

So, in many parts of India, while Dalits work in the land owned by the upper caste people, they still cannot draw
water from the same well or bathe in the same pond as they do. They cannot drink from the same glass as a higher
caste person even at a teashop or worship in the same temple. In most of the places, they cannot even cremate the
dead at the same burning ghat as a caste Hindu. Both in life and death, they are untouchable. It is because of the
arrogant power of the upper caste groups who attack or even kill the Dalits with impunity whenever they perceive a
threat to their ‘way of life'. This is reflected in the rising graph of physical crimesa€”assault, murder and
rapea€”’committed against the Dalits across the country.

The Dalits are asserting their claims to rights that are constitutionally guaranteed to them. There is a ferocious
backlash from the upper caste people. However, it appears to suggest that the constitutional guarantees for their
protection against atrocities are not worth the paper written. At the same time, our lawmakers cannot be faulted
because over the years, they have put in place enough legislation to guide a society towards civilisation.



We have the Protection of Civil Rights Act, 1959, the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989 and the Protection of Human Rights Act, 1993 on the basis of which the NHRC was set up.
They seem to have made little difference to the position of dalits. The fact of the matter is that the increase in levels
of violence against dalits signifies that the law simply does not work.

The issue of land allotments to dalits is very important. There are lakhs and lakhs of dalits in the country who are
landless. Thousands of acres of land are available with the State Governments but the State Governments are not
taking any steps for allotting land to dalits. Without land, how can they live in this country? Therefore, | urge upon
the Government to take steps to allot land to dalilts.

In this twenty-first century, lakhs of dalits do not have houses. The Government has introduced several schemes
for the dalits, for construction of their houses but most of the State Governments are diverting funds meant for the
dalits. This is a serious problem. The Government of India must look into this.

At various places in the country, dalit communities are facing acute poverty and starvation. A number of dalits are
dying due to starvation. Therefore, the Government of India must introduce free rationing for dalits.

Unemployment is an acute problem being faced by dalits. The Government of India and the State Governments
have banned recruitments. The policy of various State Governments is to reduce the strength of employees in
various sectors. Everybody knows, this would affect dalits the most. The Government of India is taking up
disinvestment of public sector undertakings. The disinvestment has adversely affected dalits. The dalit
communities are getting the benefit of reservation. If the public sector undertakings were to go to the private sector,
the unemployment position of dalits would become very acute and would go from bad to worse. In the
circumstances, the Government of India should take urgent steps to fill up the backlog vacancies at the earliest.
The Government of India also has to take steps for special recruitment of dalits in the Services and paramilitary
forces.

In Kerala, the tribals are agitating for getting forest land. The Chief Minister of Kerala Shri A.K. Antony had
discussions with tribal leaders. During those discussions, the Government of Kerala assured the tribal leaders that
they would be given one to five acres of land each and the strike was called off by the Adivasi Gothra Maha Sabha
in Trivandrum. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please try to conclude now.

SHRI KODIKUNNIL SURESH : Sir, this is very important because just now an hon. Member from the CPI (M) had
raised this issue. They are trying to blame the Government of Kerala. | am trying to put the right position here.
Please allow me to do that.

After the decision taken by the Government of Kerala, some steps have been taken and about 1,500 hectares of
land are to be distributed very shortly. The Government of Kerala has requested the Government of India to give
clearance for forest land to be given to the adivasis but the Ministry of Environment and Forests of the Government
of India has rejected the State Government's request.

There is an agricultural farm at Aralam, where there are more than 3,000 hectares of uncultivated land. The State
Government has requested the Central Government to give the land to them for passing it on to the tribals but the
Government of India is yet to decide whether it has to be given to the Government of Kerala. At the same time, the
MPs of CPI (M) from Kerala have objected to this transfer of uncultivated land to the Government of Kerala for
distribution among the adivasis. The Government of Kerala has taken steps for early distribution of forest land to
the adivasis. ...(Interruptions)

Sir, it is a very important issue. It is a national issue. ...(Interruptions)

Hon. Chief Minister of Kerala had written several letters to the Government of India for the release of forest land.
But the hon. Minister of Environment and Forests, Shri T.R.Baalu, refused the Kerala Government's request and he
had written several letters to the Chief Minister of Kerala for eviction of encroachers from the forest land. But some
tribals forcefully entered the forest in Muttanga in Wynandu District in Kerala. The forest land of Muttanga is a wild
life sanctuary area. The entire area of this forest land comes under the Forest Conservation Act. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please conclude.
...(Interruptions)

SHRI KODIKUNNIL SURESH : Sir, | am concluding. ...(Interruptions) Everybody knows that it is very difficult to get
this forest land. A group of adivasis constructed homes and they cut the trees. The Government of Kerala warned



the tribal leaders to vacate immediately from the forest land in Muttanga. But the tribals have not listened to the
Kerala Government's request. Forty days after that the forest officials went there to evict the illegal encroachers.
The tribal groups attacked the forest officials. Finally, the police force reached there and tried to evict the tribals
from Muttanga. There are some terrorist groups behind the Adivasis and they attacked the police. ...(Interruptions)
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SHRI KODIKUNNIL SURESH : Sir, please give me two more minutes.
MR. DEPUTY-SPEAKER: You conclude with a last sentence.
...(Interruptions)

SHRI KODIKUNNIL SURESH : One police constable was brutally attacked and killed. This police constable was a
Scheduled Caste. Again the tribals tried to kill another police constable and immediately after that police had to fire
and one tribal was killed. Police used /athi charge also and several tribal people were injured.

Sir, the Scheduled Castes and Scheduled Tribes National Commission visited the place and they submitted the
Report to the Government of India. ...(Interruptions) Now, the National Human Rights Commission has asked the
details about Muttanga incident. The Government of Kerala told the Commission that it would extend all cooperation
in the inquiry about the Muttanga incident. But CPM led LDF is trying to politicise the issue. They want political
mileage. Therefore, they are misleading the House everyday. The CPM is indulging in false propaganda about the
incident. When CPM led LDF ruled in the State, not a single piece of land was given to the tribals. They do not
have moral right to speak about the tribals in Kerala.

Sir, with these few words, | conclude my speech.

SHRI DALIT EZHILMALAI: Sir, my hon. friend, Shri Kodikunnil Suresh, was referring about the tribal unrest in
Kerala. He was telling that tribals were arrested by some terrorists. Some violent people supported them. In fact, it
is in everybody's knowledge that the tribals are in the receiving end throughout the country. They are the victims.

MR. DEPUTY-SPEAKER: Nothing objectionable will go in the record. | will look into it.
...(Interruptions)
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MR. DEPUTY-SPEAKER: Let his intervention be complete. After that if there is any clarification, | will allow that.
Shri 1.D.Swamy will reply to the debate. In case there is any clarification on this intervention and if the hon. Minister
has the details, then | will allow you.
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SHRI KODIKUNNIL SURESH : What is the amount that you are releasing to the States?...(Interruptions)
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SHRI DALIT EZHILMALAI : Sir, today we are discussing atrocities on Dalits. The hon. Minister was explaining about
the welfare measures initiated with regard to education, employment and giving figures about rapes and murders
and such other things.

Sir, my simple question is that all these doles and support that he is speaking about is not being given from today
these were there even during the time of the Viceroy. The Congress Government followed this and these were
given by successive Governments. My specific question is, do you have any innovative programme to assist the
people in an honest way, in a transparent manner to arrest the atrocities against the Dalits forthwith? Do you have
any programme? You please tell us about that.

MR. DEPUTY-SPEAKER: This is just an intervention. The hon. Minister of State for Home, Shri [.D.Swamy will
reply to the debate.
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MR. DEPUTY-SPEAKER: Shri Muniyappa, you can ask this question when the hon. Minister of State for Home
Affairs gives his reply. The Social Justice Minister has just intervened. The main reply for the debate will be given
by the hon. Minister, Shri I.D. Swami.

SHRI KODIKUNNIL SURESH : | want to ask a clarification from the Minister for Social Justice.
MR. DEPUTY-SPEAKER: You can seek the clarification from the hon. Home Minister.

SHRI K.H. MUNIYAPPA : We have submitted some of our points when we spoke on the subject. | want to know
from the hon. Minister for Social Justice regarding the starting of new residential schools of the type of Navodaya
Schools. What is the Government doing on this? Secondly, some States have not spent the funds properly. They
have even diverted the funds elsewhere. You know which are those States. Thirdly, the hon. President, while
addressing both Houses of Parliament in the year 2002 mentioned that in 48 districts of the country, less than three
to five per cent of Scheduled Castes girls are educated. What steps has the Government taken in this regard?

MR. DEPUTY-SPEAKER: Mr. Minister, you can give the information if you have it.
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MR. DEPUTY-SPEAKER: This will not go on record.
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SHRI K.H. MUNIYAPPA : Mr. Deputy-Speaker, Sir, | would like to seek two clarifications. There are a number of
atrocities on Scheduled Castes during the last three years. What are the steps taken by the Union Government and
the Home Ministry so far to prevent these atrocities? Have you called the Chief Ministers and the Home Ministers of
the States to discuss this matter?

DOPT Memorandums were issued and withdrawn. | thank the Government and all the political parties for passing
the Ninety-second Constitution (Amendment) Bill. Thereafter, it has not been implemented. It is on record. | want to
know from the Minister whether you have issued a Circular or Order to the Chief Secretaries of the State
Governments to implement these five DOPT Memoranda which have been issued.

Thirdly, there is a backlog, and lakhs of vacancies are yet to be filled up in the Union Government. What are the
steps taken by the Union Government to fill up those vacancies?

SHRI I.D. SWAMI: About the DOPT's Office Memoranda which were issued, ...(Interruptions)
SHRI K.H. MUNIYAPPA : Five Office Memoranda were issued. ...(Interruptions)

SHRI I.D. SWAMI: Yes, this has also been discussed. &€; (Interruptions) Well, we have taken note of it. But those
which have been withdrawn, the instructions must have gone to the States. | do not have ready information. If not,
we will ensure that the instructions go.

This Government has gone to the extent of rescinding the Supreme Court judgement regarding reservation in
promotion. This has also been done by this Government though there was a lot of resentment from the other side
also because very junior people, because of the reservation, become senior to those who joined earlier to them.
Despite that, keeping in view the social status and the sufferings which this particular section has been going
through, this has been done by amending the Constitution. ...(Interruptions)

SHRI K.H. MUNIYAPPA : | thanked the Government for that but it has not been implemented. That is the point.
...(Interruptions)



23.00 hrs.

SHRI I.D. SWAMI: So far as your third question, what have | done so far, is concerned, | have already enumerated
what has been done so far. But every year, it has been made an annual feature to hold the conferences of the
Directors-General of Police and the Chief Secretaries of the States. The conference of Chief Ministers is also held.
All these issues, along with many other issues of internal security, etc., are discussed there, and the attention of the
officers is focussed on this.

SHRI KODIKUNNIL SURESH : Sir, | want to seek two clarifications. There is a long-pending demand for setting up
of the special courts to try cases of atrocities on Dalits. What is the reaction of the Government of India?

The second one is, in the para-military forces like the CRPF, BSF and CISF, the representation of the Dalits is very
less. | would like to know whether the Government of the day has considered to hold a special recruitment drive for
the Dalit youth.

SHRI I.D. SWAMI: So far as the special courts are concerned, | have already said that exclusive special courts have
already been established in 10 States.

SHRI KODIKUNNIL SURESH : What about the other States? In my State, there is no special court.
SHRI I.D. SWAMI: We are pursuing the matter with the other States.

MR. DEPUTY-SPEAKER: He is pursuing the matter in the other States.

SHRI DALIT EZHILMALAI : It should be insisted and he did not do that.

SHRI I.D. SWAMI: We are not only pursuing it bilaterally but also, as you know, under the existing Constitutional
constraints and under the existing scheme of the Constitution of India, under the Constitutional and federal set-up,
we cannot go beyond a particular limit. We are observing that limit, but we are certainly pursuing the matter.

SHRI DALIT EZHILMALAI : | want to know about the setting up of the special courts to try the cases. The
Prevention of Atrocities on Scheduled Caste and Scheduled Tribe Act is certainly within the jurisdiction of the Union
Government. It can instruct the State Governments to set up the court or to nominate a particular court in such and
such time. The mechanismis to be suggested by this Union Government. It depends upon the nature of the cases,
and the hon. Minister was referring to that. These are not the new things that are happening for the last three or
four years. This has been in vogue for several years now.

MR. DEPUTY-SPEAKER: What is your clarification?

SHRI DALIT EZHILMALAI : There are 32 States in the country. According to the Minister, it is only in 10 States that
the special courts have been set up and they are already existing. They propose to set up the special courts in
eight other States. But the atrocities on Dalits are rampant, widespread and they are happening everywhere.
Therefore, is there any mechanism, is there any direction, or is there any idea from the Union Government?

MR. DEPUTY-SPEAKER: Shri Dalit Ezhilmalai, what he says is that there are certain limits within which they are
pursuing the cases.

SHRI I.D. SWAMI: Mr. Deputy-Speaker, Sir, 137 exclusive special courts have been set up in the States. So far as
the other States are concerned, all the State Governments, except the State of Arunachal Pradesh, Mizoram and
Nagaland which are predominantly tribal area States, have notified the existing courts of session judge as special
courts for the trial of offences under the Prevention of Atrocities on Scheduled Caste and Scheduled Tribe Act,
1989.

SHRI DALIT EZHILMALAI : Mr. Deputy-Speaker, Sir, those were all done during the days of Shri Sitaram Kesri
when he was in the Ministry of Welfare.

SHRI I.D. SWAMI: | am not saying that we have done it only yesterday. We are saying that this has been done so
far by the Central Government.

SHRI DALIT EZHILMALAI : This is my appeal to the hon. Minister. How many courts have been set up during this
present regime? How many States are still expected to set up their own courts? What is the idea or mechanism
from the Union Government to set up the special court when a woman is raped, when a group murder has taken
place or when displacement is an ongoing affair? ...(Interruptions) So, this is an honest statement from the
Government. So, | am so grateful to the hon. Minister.

MR. DEPUTY-SPEAKER: He will send all these details to you.



SHRI DALIT EZHILMALAI : Thank you, Mr. Deputy-Speaker, Sir. | agree with you. | am grateful to the hon. Minister
as well. At least, for the last three or four years, there was no activity with regard to the setting up of the special
courts, particularly to try the cases. He was referring to the old courts and the information that was already
available.

MR. DEPUTY-SPEAKER: He was referring to up-to-date information. Am | correct?

SHRI I.D. SWAMI: You are right.

MR. DEPUTY-SPEAKER: Shri Dalit Ezhilmalai, he has stated it in his reply. You did not hear him fully.
Mr. Minister, whatever information he has asked, you can send it to him if you do not have it now.
SHRI I.D. SWAMI: Yes, Sir.

SHRI DALIT EZHILMALAI : Hon. Deputy-Speaker, Sir, | was asking about the mechanism. Is there any new
methodology that they have adopted or any new innovative system that they have worked out so far? That was my
question. Whatever he has said are being done from the olden times. ...(Interruptions)

MR. DEPUTY-SPEAKER: Do you have any methodology adopted to expedite the setting up of these courts?

SHRI I.D. SWAMI: Sir, the only methodology is that we can draw the attention of the State Governments to the
provisions of the Act and advise them on the necessity for setting up of special courts. We will do that.
...(Interruptions)
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SHRI KODIKUNNIL SURESH : What about the special recruitment of paramilitary forces?
SHRI I.D. SWAMI: | have already told about it.



MR. DEPUTY SPEAKER : The house now stands adjourned till 11.00 a.m. tomorrow.
23.10 hrs.
The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, March 13, 2003/Phalguna 22, 1924 (Saka).



